1128

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Execution Application No. 16/2019

In

Original Application No. 153/2014

- NOTARIAL

Indian National Trust for Art & Cultural Heritage ...Applicant(s)
Versus
Govt. of N.C.T of Delhi & Ors -..Respondent(s)

Affidavit on behalf of Ministry of Environment, Forest & Climate Change

(Respondent No. 10)

I, Dr. R. B. Lal S/o Shri Jhamman Lal, aged about 49 years, presently working as
Scientist ‘F’ at the Ministry of Environment, Forest & Climate Change

(MoEF&CC), Regional Office, Lucknow, Kendriya Bhawan, 11" Floor, Sector

o
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“H”, Aliganj, Lucknow-226020, Uttar Pradesh, do hereby solemnly affirm and

declare on oath as under: -

1. That, I am, the above-named Deponent, authorized and well conversant with
the facts and circumstances of the present case and thus competent to swear

the present affidavit.

2. That, the pfesent execution application has been filed seeking execution and
compliance of Judgment/Order dated 20.02.2017 in the matter of Indian
National Trust for Art & Cultural Heritage vs. Govt. of NCT of Delhi & Ors
(OA No. 153/2014), wherein, the Hon’ble Tribunal was pleased to direct:
“We have heard the Learned Counsel appearing for the parties. The
Learned Counsel appearing for the State of Haryana submits that in
Original Application No. 325 of 2015 titled as Lt. Col. Sarvadaman Singh
Oberoi Vs. IUnion of India & Ors., the State Government has taken up the
stand that the Najafgarh Jheel has been accepted to be a water body and the
Government has decided to identify the said water body and approval in that
behalf is under process. He says, however, the matter still has to receive
approval from the competent authority in the State Government. In light of

that, nothing survives in this Application and the same is disposed of.

=
\ 7. Model House, Lxo. | O
. Reg. No- 31302000 /7
\‘\‘ Q\)c'
. S
NN/ O

2 UP.Y




1130

Thus Original Application No. 153 of 2014 stands disposed of without any
order as to cost.

The Applicant is at liberty to move the Tribunal, if the occasion so arises.

In view of this statement, the NCT of Delhi is directed to take appropriate

steps in accordance with law.”
. That, vide Order dated 01.05.2025, the Hon’ble Tribunal directed;

“8. The issue concerning the exact area of the Najafgarh Lake on the
Haryana side is required to be decided and the exact area is required to be
determined by some independent competent body. Hence, we direct the
Applicant to implead the National Wetland Authority in this execution

application through the Chairman and serve the same.

10. The National Wetland Authority is expected to file the reply affidavit at

least one week before the next date of hearing.

. That at the outset, it is submitted that this respondent, MoEF&CC is the
nodal agency of the Central Government for planning, promotion, co-
ordination and overseeing the implementation of India’s environment and

forest policies. The primary concern of the Ministry is the implementation of
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policies and guidelines relating to conservation of the country’s forests,
lakes and rivers, its biodiversity, natural resources and wildlife,

. That the ‘and’ & ‘water’ are a subject matter of State Government. The
forest/wetland areas and the legal boundaries thereof, are determined and
maintained by the concerned State Government. That being the repository of
land records, State Government has the primary responsibility to determine
status of any parcel of land, giving due regards to gazette notifications,
provisions under Central and State Acts and concerned judgments and

directions of the Hon’ble Courts/Tribunals.

. That, for effective conservation and management of wetlands in the country,
the MOoEF&CC, had notified the Wetlands (Conservation and Management)
Rules, 2017, superseding the Wetlands (Conservation and Management)
Rules, 2010 with decentralization of powers in view of the fact that “Water
and Land” are subjects which come under the purview of the State List.
Under these Rules, the State/Union Territories Wetland Authorities have
been constituted, thereby, replacing the erstwhile Central Wetlands
Regulatory Authority. The powers & functions of State/UT wetland

authorities are outlined under Rule 5, while Rule 7 specifies the delegation
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of powers and functions to the State Governments and UT Administrations
for notification of the wetlands. The Wetlands (Conservation &

Management) Rules, 2017 are annexed as Annexure/R10/1.

. According to Rule 2(g) of the aforesaid 2017 rules, “wetland” means an
area of marsh, fen, peatland or water; whether natural or artificial,
permanent or temporary, with water that is static or flowing, fresh, brackish
or salt, including areas of marine water the depth of which at low tide does
not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water
purposes and structures specifically constructed for aquaculture, salt

production, recreation and irrigation purpose.

. That, Rule 3 of the aforesaid rules, stipulates their applicability to: (a)
wetlands categorized as 'wetlands of international importance' under the
Ramsar Convention; and (b) wetlands as notified by the Central
Government, State Government and Union Territory Administration.
Provided that these rules shall not apply to the wetlands falling in areas

covered under the Indian Forest Act, 1927, the Wild Life (Protection) Act,

o
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1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the

Coastal Regulation Zone Notification, 2011 as amended from time to time.

. That, Rule 4 of the aforesaid rules, provides the list of activities that are
restricted in the wetlands. Rule 4(1) provides that wetlands shall be
conserved and managed in accordance with the principle of ‘wise use’ as
determined by the Wetlands Authority. Rule 4(2) enumerates the activities

which are restricted:

a. Conversion for non-wetland uses including encroachment of any kind:

b. Setting up of any industry and expansion of existing industries;

c. manufacture or handling or storage or disposal of construction and
demolition waste covered under the Construction and Demolition Waste
Management Rules, 2016; hazardous substances covered under the
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or
the Rules for Manufacture, Use, Import, Export and Storage of
Hazardous Micro-organisms Genetically engineered organisms or cells,
1989 or the Hazardous Wastes (Management, Handling and Trans-
boundary Movement) Rules, 2008; electronic waste covered under the E-

7z
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d. Solid waste dumping;

e. Discharge of untreated wastes and effluents from industries, cities,
towns, villages and other human settlements;

f. any construction of a permanent nature except for boat jetties within fifty
meters from the mean high flood level observed in the past ten years
calculated from the date of commencement of these rules; and,

g. Poaching.

That, Rule 7 of the Wetlands (Conservation & Management) Rules, 2017
stipulates the delegation of powers and functions to the State Government &
Union Territory Administrations. As per the provisions of Rule 7 (1) and (4)

of the Wetlands (Conservation & Management) Rules, 2017;

(1) The concerned Department of the State Government or Union Territory
Administration shall, within a period of one year from the date of
publication. of these rules, prepare a Brief Document for each of the wetland
identified for notification, providing: —

(a) demarcation of wetland boundary supported by accurate digital

J

maps with coordinates and validated by ground truthing;
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(b) demarcation of its zone of influence and land use and land cover

thereof indicated in a digital map;
(c) ecological character description;
(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and

its zone of influence;

(f) list of site-specific activities to be regulated within the wetland and

its zone of influence; and
(g) modalities for enforcement of regulation;

(4) a) In case of trans-boundary wetlands, the Central Government shall
coordinate with concerned State Governments and Union T erritory
Administrations to'prepare the Brief Document containing information as

listed in sub-rule (1).

b) Based on the Brief Document, the National Wetlands Committee shall

make recommendations to the Central Government for notification of the

7
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¢) The Central Government shall, after considering the objections, if any,
from the concerned and affected persons, notify the wetlands in the Official
Gazette, within a period not exceeding 240 days from the date of

recommendation by the committee.

That, according to Guidelines for implementation of Wetlands (Conservation
& Management) Rules, 2017,

“60. In the case of transboundary wetlands, the respective State
Governments/UT Administration may initiate the process of preparation of a
common Brief Document and submit the same to MoEF&CC. If required,
MoEF&CC shall coordinate with the concerned State Governments/UT
Administrations for preparation of the Brief Document and addressing

relevant issues. The Ministry will further process Brief Document as per

process laid under Rule 7(4) of Wetlands Rules, 2017.”

Guidelines for implementation of Wetlands (Conservation & Management)

Rules are annexed as Annexure/R10/2.

That, vide order dated 11.12.2024, the Hon’ble Supreme Court observed that

“Prior to 2017, the figures given by ISRO regarding the number of wetlands
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in India having an area more than 2.25 Hectares was 2,01,503. The latest
ISRO data, which is of the year 2021, shows that this figure has now
increased to 2,31,195.”, and further, inter-alia, directed that each of the
State/UT Wetland Authorities shall complete ground truthing as well as the
demarcation of wetland boundaries of each of the Wetland which have been
identified for their State by Space Application Centre Atlas (SAC Atlas),
2021 as expeditiously as possible, but definitely within a period of three
months from 11.12.2024. The order dated 11.12.2024 is annexed here
as Annexure/R10/3.

It is pertinent to mention that in compliance of order dated 01.05.2025, a
virtual meeting was convened on 15.05.2025 by Wetlands Division,
MOoEF&CC, with representatives from the State Wetlands Authorities of
Haryana and Delhi to deliberate on issues related to the notification of
Najafgarh Jheel—a transboundary wetland situated along the Delhi-
Gurugram border—in accordance with the Wetlands (Conservation &
Management) Rules, 2017. Accordingly, it was decided that “a joint report
shall be submitted within two months by Wetlands International South Asia

(WISA), and World Wildlife Fund (WWF)-India. They shall also prepare a

Z
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joint Brief document; delineate the boundary on both Delhi and Haryana
side after proper stakeholder consultation including the farmers and other
community members in the adjoining areas. Further, the report should
include assessment of the impact of the bund on Haryana side on the
wetland ecosystem. Concerned authorities from both the Governments of
Haryana and NCT of Delhi are kindly requested to cooperate with the team
Jor effective compliance.” Minutes of meeting dated 15.05.2025 are annexed
as Annexure/R10/4.

That, in furtherance of the aforesaid meeting dated 15.05.2025, a team
comprising of representatives from WISA and WWF-India conducted a field
visit to the Delhi side of Najafgarh Jheel on 06.08.2025, and to the Haryana
side on 19.08.2025, to carry out the assessment. During these visits, the team
undertook detailed field surveys, engaged in consultations with the relevant
Government departments and local stakeholders, and prepared an interim
field visit report. Photographs of field visit conducted on 06.08.2025 &
19.08.2025 are annexed as Annexure/R10/5.

That, the interim report submitted by WISA and WWEF-India in relation to

the Najafgarh Jheel is required to be revalidated by the National Centre for
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Sustainable Coastal Management (NCSCM), an Expert institution of repute
working with the Ministry of Environment, Forest and Climate Change for
protection, éonservation, restoration and sustainable management of India’s
coastal & marine environments. The said revalidation is being undertaken in
compliance with the directions passed vide order dated 01.05.2025, for the
purpose of determining the exact area of the Najafgarh Jheel. Such
revalidation is necessary to ensure uniformity of methodology, adoption of
scientifically accepted parameters, and legal sustainability of the boundary
delineation, so that the same withstands judicial and administrative scrutiny
and can form the basis of subsequent regulatory actions.

That, it is pertinent to submit that NCSCM is already undertaking similar
scientific demarcation exercises in other States, including Mabharashtra,
where it has been engaged in delineation of wetlands and coastal stretches in
consultation with the State authorities. Reference to such ongoing work
demonstrates that NCSCM is the nationally recognized expert agency for
such tasks, and its involvement in the present case will add value to the

N

entire exercise.
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17. That, the Interim report is prepared, and it is most respectfully prayed that
the Hon’ble Tribunal may be pleased to grant a period of eight weeks for
submission of Final Report by the NCSCM.

18. That, in view of the aforesaid, the Hon’ble Tribunal may pass the order(s) as

it deems appropriate.

DE:O/NENT

VERIFICATION

Verified at Lucknow on the ,2N> of September, 2025 that the contents of
Paragraphs of the aforesaid affidavit are true and correct to the best of my

knowledge and belief and nothing material has been suppressed or concealed

therein.

DEP@W
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YIHeh | WeRtiyTa
PUBLISHED BY AUTHORITY

9. 802] 73 Teeelt, e, faaver 26, 2017 /30fvET 4, 1939
No. 802] NEW DELHI, TUESDAY, SEPTEMBER 26, 2017/ASVINA 4, 1939

TATET, I AR Sy aREd T FAey

FrfegEmT
¢ =Y, 26 v, 2017

ALHLA. 1203(30).—Egf, ST ST wF w aeEerE AW §, geaaT Seres hRaaa
sferat § St gz At #1 s § e 2 ag At BEd #7196 e F Ao 76
qEAYH HAIS, AT A ATepE STt B AT 07 gU o9 e, S IfEF, 91
TR, ST (AT, ST 7 [0, e SToTarg 7 A, el ¥ died ooy 37 azmm St
arffRarfaeft st et £ saree o var war &

$IE, SAfear AT, STTag Sl SrorerTs, g (SR, A% i afRars w1 frer, 3
w@nﬁwﬁm.mﬁﬁﬁﬁﬁqﬁaﬁﬂmwaﬁtm{gwma%mv&aﬁm#mwﬁ
gﬁﬁmﬁw%wﬁﬁﬁtw%ﬁwﬁwﬁﬁ%ﬁ?mwﬁmm%mﬁﬁ%@%
ﬁmﬁqﬁaﬁﬁwﬁaﬁaﬂ?m&aﬁmmwﬁﬁwﬁﬁwﬂﬁmﬁﬁﬁww%

a?'rf,ﬁﬁm%aﬁaﬁﬁ%ﬁe(@ﬁagmw%%w%mﬁwﬁquﬁw@m
% 7 st watawr 6, Fw¥ safa a9, diw, 78 o7 amefia § @ 5t b7 3a9 g9y 33 qur
TITOTATE ¥ iR ST

S T (s wfdifie, 1986 Tafawor F1 S0 Sa O T IAE G A F e T
=T (3T @, FSrerdl o arat 3 are-are sl o sed o e sft aftwfor #)

3, o qater fif, 2006 # sraf# grer Iuerey TRt Sar wr wregar € 7 § siv
SR % forg o AR o= wnfe #3 t st @ a R war 8, Re gy iR
TRt =i =T <@ ST W, ST SAARTET 3 TR yay § wer o -9

Az, s, Ay 9t amET oy w1 et 8, T
AR % wwer s gigmargel 3udET ¥ g wfag &

5864 GL/2017 ' (1)

—~

14




1142

2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

#IT FTT wE T A 4 faw, 2010 # §qa R, 951(31) FTT AT (F&T ST W)
A, 2010, o, fg 2

sﬁtmﬁq&rmmaﬁ?gﬁﬁgﬁawﬁmmaﬁtm@zﬁaﬁmﬁwwaﬁrm
aﬁhmmmm%w%ﬁ%wﬁﬁmaﬁ%ﬁm%mwﬁﬁﬁ%ﬁm
ﬁmﬁﬁﬁwwﬁmﬁﬁmﬁﬁwmﬁg@mﬁmﬁ%ﬁqm%

aﬂ?,ﬂ?:ﬁ@%ﬁtﬁﬂwéﬁwmﬁﬁaﬁm%mﬁﬁmmmmﬁmﬁamaﬁm
mﬁmﬁqﬁﬁﬁqﬁﬁmﬁﬁmﬁaﬁtﬁaﬁﬁwﬁésﬂwﬁwﬁmmaﬂtwmﬁ
ﬁmﬁﬁ%ﬁm&w%ﬁ:mﬁﬁﬁw&@qﬁﬁm%ﬁwwﬁ%ﬁﬁmﬁaﬁwaﬁ
ST ST % oaTe v % B 5 = i g £

aﬂt#ﬁww%%ﬂﬁaﬂsﬁﬁ%wﬁﬁwsﬁim%ﬁqmmmwm)
f7aw, 2010 =t stf¥eia HeAT e g 2

#IT, 99, FhTT TR T watawr (Geem) i, 1986 HT ITETT (1) T 37T (2) F &2 (v)
aﬁtsrr{rSﬁm(a}%wqﬁamzsmmaﬁ%ﬁwﬁmmﬁngmﬁmﬁ%
o, o s s g Y wfsiram 2, &, 385 (31) AT 31 AT, 2016 BT S (e
yee) e, 2016 =1 T T FRar om; $i 7 qamm € ¢ off i ¥t averr g 3 ey
T, 39 e 7, Wwwﬁmmaﬂmﬁmwﬁmwﬁaﬁﬁa
ATe o it srafer it snfey & weosmq R Rrar s

AT, FeTT AT HT AT A (5 i o) i, 2016 ¥ = 7 Trg TOEHTEY, 5 Uy
éﬁmmaﬁmﬁwﬁmaﬂ?ﬁﬁamm%wwmhmgq%

m,ﬁmﬁm@ﬁw,ﬁma%ﬁaw%ﬁ%mﬁm@%wmﬂwﬁ
ﬁ?ﬂweﬁamnﬂﬁ%mfﬁ%ﬁ%mmmm%ﬁme

T 4, R TR, TAT0T (Feen) afdfiery, 1986 T 4121 3 T IT-4T (1) o7 I7-417 (2)
H@T (v) aﬁ?aw-&nrr(S)%mzrrr%mzsszammsﬁﬁmﬁwmngw
(Fer & weee) fFE, 2010 ﬁmaﬁ%ﬁmaﬂmmmﬁ%ﬁﬁmﬁ!ﬁ%ﬂwm
mmwﬁqﬁmwm,wﬁqﬁ%maﬂtm%ﬁmﬁmﬁ%ﬁwma FIT—
1. g e oy —
(1) = Tt i sfeny are sy (s s weier) e, 2017 &1
(2) T TS # ST 7 AT e 26

2. gfameTd.—

(1) =7 st #, st 7 3 e & s srivfirs = 87—
(%) “afefime & qatawor (dwem) sfifiay, 1986 TS 2
(@) 'W‘ﬁwm&aﬁwmﬁﬁm@mww#qwaﬁmﬁrm. e &;
() 'ﬁ%‘_aﬁmeﬁﬁﬁemﬁvm‘{ﬁmﬁ%wﬁ%é;

(=) "ariPafEd o & Wﬁ%ﬁ#maﬁ.mﬁwﬁmﬁwwmaﬂﬁﬁé
ST ST it ferferszar R wwar 2

(@) 'WWW'#%\%WWW%WWWWW%W
Wﬁﬁmmﬁﬁwm%mw%wwﬂwﬁmm%a@sm TEOTT T
mmﬁ%ﬁmaﬁ%ﬁaﬁmﬁmﬁrﬁﬁwmﬁmﬁﬁﬁwﬁamg
m%anaﬁ%;ﬁﬁﬁﬁwmﬁ%ﬁwwaﬁ%ﬁqﬁtﬁmﬁmﬁm
%W%ﬁqw&@lﬁnﬁzﬁﬁrmﬁwmﬁmﬁm%ﬁqmaﬁqﬁﬁ%

&) ‘wmw*%wnﬁm%mamwwmwg;

(@) "smaf® & Frf &y A oy i, feafd A1 q@; ks ar $hw, wm ar s s s
mama@mﬁaﬁmwmwﬁfﬂgﬁmwﬁmﬁmwﬁﬁwﬁ%
ﬁﬁ%mﬁﬁéaﬁﬁaéwmﬁwwﬁm%@ﬁwmﬁﬂmw
& qree [Afdd sor Mera/semem, HEATITH, THF ST A FHErEwaemt & oA
=7 & ffifa dcamre aftafm a8 & i 7 o vnimIAY

. 4 \J.“..'g. _\,\ AL -. ) ‘: \

f ey a
W o House., b

- () 2000

15




1143

[ [I-@ve 3(i)] TR 1 T ;SR 3

() "aﬁqfﬁqﬁﬂv'%érm%ﬁaﬁmwﬁﬁwﬁﬁ?aﬂ?mﬂvmﬁmmgﬁﬁmﬁmﬁm
SIS Arel/AfewTE afeafer gt a2, g §
(=) 'mmmﬁr'ﬁwﬁm%m&m@ﬁw%w&m

TUTT T TE-TETF AT &;

=

=) 'WW'%WWWW%W—@?W%WWWW
Wﬁ%ww&mﬁaﬁnwwﬁwﬁﬁﬁmﬁﬁqﬁwqﬁﬁhw%
(Z)WMsiﬁsﬁTqﬁ%,sﬁsﬂﬁuﬁﬁT%aﬂ?qﬁuﬁﬁaﬁ%,ﬁ@aﬁﬁwﬁ
gfeaTiiT 8, a8 o 2 S o 9w affEay F 81
3. ﬁwﬁmm@m—&ﬁwﬁmﬁ%mﬁaﬁﬁmaﬁqﬁwﬁﬂﬁﬁmﬁ‘ CR I
(ﬁwﬂm%%‘ﬁm@wmﬁm%wﬁmﬁﬁm
(@)WW.WWWWM%WWWW%Wl
TG T A qa-aw O 7 deifia sy 99 s, 1927, Fastra (Fie) sfefaa,
1972, 7= (demn) afdfeam, 1980, T aw fafoer Tt ot s s sfrgemT, 2011 3 sraetq
A AT & H = et AR A ey g
4. IRt # fmet o fdar—(1) A HT A AT Wew, Ay iR gy g
FETiv AfFa 9T & frgia % sare e smmm
(2) W%W,ﬁwﬁﬁaﬁ?mﬁﬁﬁﬁgwm,mﬁp
(i) %ﬁﬁ%m%wﬁmq@aﬁr—m&@aﬁw%ﬁwﬁﬁﬁ;
(i) T 3= it =i s s R st a1 Rree som

(i) i sie R srafre weum fam, 2016 ¥ Siadie A =Ter R st e s
Wﬁ%mmmmmﬁw;mW#%ﬁ, SETCOT 3T
graTa R, 1989 a1 afwiTenT gew fiai srqafies =7 § Al =t a1 [P 5
SN, T, fFafe s s @9 g, 1989 AT Ui EFzny srafere (ydem, gam
mmm)mnzooa%mmmmm; S-AfIrSE (qeer)
1, 2016 ¥ siata s A S-avfre;

(iv) 31 3rafores &7 grem;
I, @,W.Wﬁmwaﬁﬁ%a&ﬁﬂawﬂmﬁra@ﬁm

v) Rt 2l w5l @ fef fmfor fem am e s = Hiex % a7 g7 Rt & sy
ﬁmﬁﬁﬁmﬁﬁﬁﬁm%mmmﬁwﬁmﬁ;aﬁt

(vi) @y Orpm

W%ﬁﬁwmmﬂwﬁﬁwﬁsrwﬁm%ﬁﬁw%ﬁqumm
TS & TATEA & 9T Tearat 77 =7 #7 a

%mm.qn%ﬁﬁvw.mwﬁmmﬁqﬁmwmﬁﬁw

qEEH B, FAiq-

(i) wm%qﬁﬂwﬁaﬁ%wm#ﬁmmﬁqﬁr%%mﬁwmm@
HATCHTES HAT - 3eqey;

(i) T FT qeg qF¥T 1 THGT A g7 AT - Iqree
(i) AT BT 7 s 9T - i qee

(iv) = e 1 oA afg - o3 e

(v) el e A o e wfe - a3 e

(vi)  TTHIT T AT T AT i - i gea
(vii) ST HeTee FEram Fr T 9 - o3 T




4

1144

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

(2)

(i)
(i)
(1ii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)
x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

©)
@)
@

(=)

Heeg il T 7 AT a3 - i wee

oS #ire e fFreferor fmer o streames @l - v e

T (30T 1 ST 9 - o3 gae

ST PR 3T ATeHTes 1 - 93 e

39, T w4341 7 - 15 waew:

& T (1T ATEH — T3 5w,

S A, T ST 91 - 3w e

AEE A, TS T e 1S — a3 e
W,wmmﬁﬁm%wmmmmwm—mm;
A aTRPafadt, ser B, s, q-@wmmaﬁtmﬁm-aﬁaﬁéﬁﬁ%mﬂ@
ﬁmﬁﬂmwmmﬁﬁﬁzﬁwmﬂt
Wmﬁwmmqﬁﬁﬁﬁﬁfaﬁﬁmﬁwqﬁamwﬂﬁwﬁ%m-maﬁm

%ﬁﬁwm.uﬁmwéﬁ%ﬁqﬂﬁwaﬁmﬁﬁmmmﬁﬁﬁmﬁﬁmﬁﬁﬁ
HEH g, st-

H TS &7 T TLTHH AT 57 JE5 - Aeer:
q’ﬂﬁ?ﬂfﬁwwmﬂﬁa—mw;

T f3aTT 7 s afe - o3 geer

argdt T T 1 s wfe - o3 w=er
Wiﬁwﬁ?ﬂwﬁ‘qwaﬁrmmﬂﬁa—qﬁ:rm;

ST HATH fA9TT 7 T i3 - o3 g

TEEHT T T AT 9 - v ge
ﬁmésﬁtmﬁﬁawﬁﬁmmwmﬁﬂﬁa-ﬁwm;

T AT 7 STET 61 - 3 g

ST T T ATCATes aie - 13 e

2o, Hay 9341 ¥ - w3 awer;

AEET A3, H9 T 8 ST e afafy - i awe

HEE R, 69 T e S - 91 - w3 e

ST a7 SH1e 9T - 937 §8;

T te, mﬁmqﬁaﬁaﬁm%%ﬁvmﬁw%wmg&mﬁw-ﬁwm;
wﬁwﬁf&wwaﬁaﬁmﬁwﬁmﬂﬁafﬁwﬂﬁafﬁéﬂm-waﬁm

TS SRS TR A7 w0 705 &1 srgafir e, i & arfires, afz sfera g, v wee,
FT Hg-T94, HT T

mmé@-mﬁmwmﬁw%mﬁmw.ﬁwﬁﬁﬁaﬁﬁmmwm
ﬁwﬁﬁﬁaﬂ‘hﬁwﬁaﬂ,mﬁ:—-

ﬁﬁ?ﬁ%%ﬁﬁmﬁﬁgm%%ﬁmaﬁqﬁaﬁmﬁ
mw@mmaﬁﬁuﬁ%%WﬂqﬁaWﬁ

7. Mol House. Lko.
Real. No- 313012008

17




1145

[9m IT-&vg 3(i)] AR T TS9F : SRR 5
() ﬁﬁwﬁ%mﬁﬁﬁﬁmﬁ%@aﬂ%dﬁwmﬁﬁ%mwmﬁmﬁwﬁﬁﬁﬁﬁdﬁ%
AT,

() ﬁﬁw%mmﬁmﬁ@#wa&aﬁm%ﬁﬂmmﬁmﬁﬁﬁwﬁmwﬁ
TAT FAT AT IF G4 & FAT qOHT GRT AR o sETHfes 39 91w 1w =
Ww;aﬁrmwﬁmwaﬁﬁwﬁmm;

(®) a@aﬁamﬁsﬁﬁﬁ%ﬁmﬁﬁuﬁﬁaﬁwﬁﬁmaﬁaﬁrmﬁaﬁ?ﬁméﬁﬁ

&) ﬁﬁ%@m&{ﬁﬁ%fﬁtuﬁﬁamﬁﬁwﬁﬁaﬁﬁ,uﬁﬁ@ﬁﬁw&ww:
(@) Hﬁgﬁiﬁﬁmﬁmﬁm%xﬁmaﬂ%mﬁmgﬁﬁgﬁwﬁh%ﬁqﬂﬁﬁmwﬁm
W;ﬁ%ﬁmﬁ%ﬁ%ﬁ(ﬁ%@,ﬁ-ﬁ#w,m-ﬁﬁwﬁﬁ)aﬁt
(ﬁmﬁmﬁmmw%w%mwmﬁaﬁ“;ﬁﬁmg
SOl 1 ST F7 F for v P, S wreern & g v e sed AT FaT
(ﬁﬁ@ﬂm—ﬁaﬁmﬁgﬂa@mmmaﬂmﬁaﬁﬂamm)wwmm

) w@maﬂiﬁﬁm&ﬁﬁ%ﬁmqﬁﬁmﬁwmgﬁﬁ?ﬁmm(ﬁww%
Wﬁﬁm—mﬁwmﬁﬁﬁm,aﬁ?ﬁﬁwﬁ%%ﬁmaﬂaﬁﬁ.ﬁm
w%aﬁaa%wﬁmwﬁﬁﬁmﬁwaﬁ?mﬁwﬁaﬁﬁwﬁmm;

(@) 9 AHET A, 'ar&g?aaﬁsﬁﬁmméqﬁqﬁ:ﬂﬁ#m%%ﬁm GEEIREEIE S
a%m%,a%wam %mm%mwﬁwﬁ%%ﬁgﬁﬁmwﬁaﬁm
FAT &g FArerfer Fm:

(1) Ww@w%mﬁﬁmwaﬁtm%wmﬁmm%mmﬁ%
W%%@ﬂﬁﬁﬁww;

HTHTT 9T ( Feev oy 1) s 5 % HTEAH afeafa sreyfey
ﬁﬁaﬁ’rwﬁéﬁammﬁgﬁmwwéﬁwﬁﬁumﬁm%;

&) ﬁﬁwmﬁwﬁaﬂtm#ﬁﬁmaﬁmﬁ%q@wﬁgﬁﬁgﬁmﬂw%ﬁzﬁ%ww
qﬁwmﬁm%mwmw;

(®) g;wﬁm#wrm%mm%ﬁwaﬁm&qﬁ%ﬁﬁqm%ﬁ%ﬁq%wﬂm%w
AT,
(@) ﬁ%%mﬁmaﬁwﬁﬁmﬁﬁ%mﬁr{mm%@wwﬁ%ﬂwﬁw;
() [ % w“’mmﬁ%ﬁ#aﬁwaﬁtmﬁwwﬁ%aﬁam%
mﬁﬂwﬁ{
(@) mﬁrwﬁmwwmﬁaw%mmmwﬁﬁczwmﬁwm%m

(5) wmm@w%wwﬁﬁﬁﬁm,m%ﬁqmwmmﬁ
& F T ATG9TF TETTAT WA FT S F1E F271T)

(6)  wfreTor, T Rt 3 e =y e ¥ ofree

(F) Hﬁﬁrﬂmﬁﬁsﬂtmmwgﬂﬁ%ﬁaﬁmwmﬁmﬁwmﬁﬁq
%ﬁﬁ#ﬁﬁw%méﬁ%ﬁqwaﬁﬁ?ﬁﬂﬁﬁmaﬁx

(a)' SITAT BT Wi F At € Brraat fr qard w0y @i 2 FT F & fo o
mmmﬁmmﬁﬁﬁwﬁwmﬁﬁwmml

) gf’t?‘w(e) ﬁﬁﬁwaﬁﬁﬁaﬁﬁ%ﬁmﬁﬂiﬁqmﬁw@ﬁmﬁwwméﬁ
|

(8) mﬁﬁwﬁaﬁﬁwﬁmfﬁ?mm&ﬁl —
(9) waﬁmmww@mmﬂwm?mﬁﬁcam%ﬂ?mﬂwﬁﬁmwm
srferrae i ad i srafr = 2o s




1146

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(2)
©)

u@waﬁvﬁaﬁﬁmm.—m)ﬁww,wmméﬁqﬁﬁwwaﬂ?ﬂ. ECE
o weeg 217, aaiq —
(i) aﬁa,wmw.aﬁaﬁrmvﬁaﬁwm,mw—mw;

(i) sfh e w1 3w v Ry v ar e af, T, a9 T SeEry afEd
HATAY, T TLHIT — TUTEFE:

(i) =R HETAR, amﬁﬁa,whw,aﬁsﬁrmwﬁaﬁ?ww,ww—ﬁ?
qa;

(iv) Wﬁiﬁwsﬁmﬁ%aﬁéwmﬂwaﬁﬁ TATATT, T A Ty T
HATAT — T2 &7

(V) R AEE, e =, W 9 - 13 qee

(vi) mqﬁaaﬂwaﬁwuﬂtwmwww—ﬁam
(vii) ﬁgﬁﬂﬁﬁ,ﬁﬁaﬂ?%mmﬁmm,ww—ﬁ?m;

(viii) #gaﬁaﬁa:ﬂmrﬁmmaﬁtaﬁwﬁmﬁamww—@am;
(ix) ﬁgﬁﬂﬁﬁ.ﬂgﬁﬁmﬁﬁm,wm-ﬁﬁw;

) = aE, arfor G e, s e - gi T

(xi)  sree, Tl wgEr R A1 - v A

(xii) T, st wrfer aerr v dsfi v - i T

(xiii) ﬁ%?m.mnﬁwaﬂwﬁﬁawméwﬁmm-qﬁﬁm;

(xiv) ﬁ%%,aiﬂﬁawmﬁﬁﬁ,wm%ﬁﬁmw-mm;

(Xv)  EET FAT AT AT - T2 e

(xvi)  FATGHIR, T FT - 927 FEeT:

(xvii) ST FIFIT AT HY TASTE TATEA F A G, T A o7, ves o o6 3
FrAHT % form

(xviii) aﬁﬁzﬁmﬁﬁqﬁﬁmﬁm,mﬁ%ﬂﬁwmaﬂtwﬁmﬁmw%aﬁﬁ
| TF HT UH-UF 9T s

(xix) AT HE AT B o ATy /s FAraer/eger frers, wataw, o i srommy
R w=Tery - T af¥

T AR |, 2l e, A1 & T s Tt F qEA i w7 T
LT s At et w5 o s, T —

( T HAor a9 iy ITIAT AT T Fréars awwdt
i Wmmﬂﬁmmm%m e

(=) W‘%Wm%mwm%ﬁmnmmm
ATt gl a9 F

(M e g 57 et % P 6t fered #om

(%) ﬁm4%3¢ﬁuw(2)ﬁwﬂ?ﬁzwﬁ&ﬁiﬁﬁmwcﬁ%ﬁqmwﬁwﬁaw
%mﬁm@ﬁ%ﬂmﬁ%ﬁﬁw&ﬁwwﬁméﬂ:

(3) T At F el saiein wgen f st S affa B o £ R
FTAT;

=) ﬂ@qﬁa%mﬁ%ﬁ‘qmmﬁﬁﬁﬁaﬁﬁmrm;

(@) Wwﬁﬁtmaﬁ{ﬁﬁ%qﬁaﬁmﬁwﬁﬂgﬂﬁ%ﬁm

(=) smefEET & H9fie qEf o siaeiei HTFTOT F e Hey § gerg

(=) ﬁﬁmmwm%mﬁm%ﬁvwsﬁﬁﬁﬁzwu
ii(op

w7

Advocale
1, Model Hm Lko.
Ree: No- 31(34)2000

OTARN

19




1147

[\ II-avs 3(i)] AT AT TSI : STHHRO 7

(4)  \ffR ¥ d-aerd aaet 1 Frwre S a9 3 HAT4F FT 7EE EAmI
(5) = 9o = wre & 9 & 79 0 9% J55 100

7. mmﬁaﬂtﬁwwhwmﬁﬁﬂﬁﬁﬁah*ﬁwm.—mwmmw
w%wmwmwmw%mﬁﬁmﬁ@ﬁ@aﬁﬁwﬁﬁwﬂm%%
ﬁ%@ﬁﬁmmm&ﬁ%%ﬁmwﬁ%ﬁmﬁwwmﬁmﬁﬁwﬁﬁﬁwmu@w—

() ﬁﬁmﬁam%ﬁmmﬁﬁmwﬁmﬁﬁmwﬁmaﬁgﬁm

(@) @%maﬁwﬁhﬁaﬁr&ﬁmwmﬁaﬁﬁ%ﬁmmgﬁmaﬁtmﬂﬁaq&%ﬁ;
(M wRPefE-wey g

() e B s qor RdrReE o

(®) mﬁwmmaﬁr%%ﬂmmmﬁﬁmmﬁ@;

(=) aﬁqﬁaﬂtaﬂ%maﬁ%ﬁmﬁﬁvﬁa%&mﬁaﬁrmﬁﬁw%mﬁrﬁﬁ@;aﬁr
(@ A s gads i G

(2) i, SR aEaTas ¥ e TT st = gl B e % o e g o @
TISTE WEITE T FRrrfrer w3

(3) wwmﬁaw&awméﬁamwﬁﬂmﬁﬁﬁ%mmﬁ,qﬁﬁﬁ,w
ﬁwwﬁ%wmm@wmﬁﬂﬁﬁm&ﬂﬁm#ﬁﬁaﬁﬂﬁﬁ%mﬁhﬁ
mﬂ%ﬁrmﬁwﬁaﬁﬁﬁw@qﬁaﬁﬁl

4 (F FET gER e %Wﬁ,ﬁﬁﬁéﬁ,ﬁﬁﬂ-ﬁﬁ(nﬁw
gj;zwé’rﬂé?&.a?rém g TSI TR AT T TSET F9me v e

|

(=) ﬂ%mﬁw%ww,ﬁmﬁwmﬁﬂﬁﬁmﬁﬁa@qﬁaﬁ&wﬁ%ﬁq
FATT TEHIT FY TRt sy
Q) ﬁvwmsﬁ?%mﬁ@ﬁmmﬁrﬁaﬁﬁ%ﬁwﬁmmﬁ%m
wﬁﬁmﬁﬁﬁmrﬁwﬁaﬁ%mwﬁvﬁa%mﬁmﬁm%ﬁmmﬁﬁﬁﬁ
TS 7 i _
5) (F) %ﬁqmmﬁﬁ%ﬂﬁﬁmw%ﬁqwmﬁﬂaﬁ%wwﬁﬁ
(@) Wm,wmsﬁx@w%w&mwmﬁﬁwﬁw%ﬁw
¥, gt g g=eT sroene w1
[T. . %-22012;78;2003-:1?@(&-{) qE.V]
=T, U. AT, Fufas Sf

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
' NOTIFICATION
New Delhi, the 26th September, 2017

G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive
ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water
purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation. aesthetic enhancement of
landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of
our rich cultural heritage:

And whereas many wetlands are threatened by reclamation and degradation through drainage “and Iandi ﬁ‘ﬁ“ .
pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydm]og'tt':al;j:_{li::}al_i‘bn_ d_‘v_? er Le

withdrawal and changes in inflow and outflow), over-exploitation of their natural resoum.és' rcsultin"g' in loss of.
7 A

biodiversity and disruption in ecosystem services provided by wetlands; H % Lo 2ghTTOV ﬂ'\._ r )
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And whereas clause (g) of article S1A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes. rivers and wildlife and to have
compassion for living creatures:

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy. 2006 recognises the ccosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4 December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national cconomy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,
also taking into cognizance that land and water, two major ecological constituents of wetland €cosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and munagement of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 3]*
March, 2016 for informiation of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civi] society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State  Governments and Unjon Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017. -
(2) These shall conte into foree from the date of their publication in the Official Gazette.

2. Definitions.—

(1) In these rules, unless the context otherwise requires.- T/m

(a) "Act" means the Environment (Protection) Act, 1986;

. Advocate
L Modgl Hu;& Lko,
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(c) "Committee" means the National Wetlands Comumittee referred to in rule 6;
(d) “ecological character” means the sum of ecosysiem components, processes and services that characterise
the wetlands;
(¢) “integrated management plan” means a document which describes strategies and actions for achieving

3

4,

wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may affect, the various site features: monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of

management; and resources for management implementation;

() "Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 197 I;

(g)  “wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

(h)  “wetlands complexes” means two or more ecologically and hydrologically conti guous wetlands and may
include their connecting channels/ducts;

(i) “wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development:

(i) “zonme of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services,

(2) The words and expressions used in these rules and not defined, but defined in the Act, shall have the
meanings assigned to them in the Act.

Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—

(a) wetlands categorised as 'wetlands of international importance’ under the Ramsar Conventjon:

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands fal ling in areas covered under the Indjan Forest
Act, 1927, the Wild Life (Protecti on) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use’ as determined by the Wetlands Authority.

(2)  The following activities shall be prohibited within the wetlands, namel ¥,-

()
(i)
(iii)

(iv)
(v)

(vi)

(vii)

conversion for non-wetland uses including encroachment of any kind;
setting up of any industry and expansion of existing industries;

manufacture or handling or storage or disposal of construction and demolition waste covered under
the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

solid waste dumping;

discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements; o

o R ) N T ,
any construction of a permanent nature except for boat jetties within fifty metres lrgm the-nfean highi =
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Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omitting any of the activities on the recommendation of the Authority,

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namel yi—

(1

(ii)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)

(xvi)

(xvii)

(xviit)

0]
(i)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio;

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Trrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government: and

Additional Secretary/Joint Secretary/Director in the
Department handling wetlands - Member Secretary.

Department of Environment/Forests or

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Administrator or Chief Secretary of the Union Territory - Chairperson;
Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretary in-charge of the Department of Forests - Member ex-officio;
Secretary in-charge of the Department of Urban Development - Member ex-gfficio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;

Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio:
Secretary in-charge of the Department of Tourism - Member ex-officio;
Sccretary in-charge of the Departments of Revenue - Member ex-officio;
Director, Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory Pollution Control Committee - Member o4

Advocate
7, Model House, Lko,
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(xiii) ~ Member Secretary, Biodiversity Board of the UT - Member ex-officio;
(xiv)  Chief Wildlife Warden - Member ex-gfficio;

(xv)  Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

(xvi)  One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the Union Territory Administration: and

(xvii) Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

(3) The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

4) The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

(a) prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules:

(b) prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notificd under other relevant State Acts;

(c) recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

(d) prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
pub[iqaticm of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

(e) develop a comprehensive list of activities to he regulated and permitted within the notified wetlands
and their zone of influence;

(H) recommend additions. if any, to the list of prohibited activities for specific wetlands;

(g) define strategies for conservation and wise usc of wetlands within their Jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced;

(h) review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

(i) in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maj ntenance of ecological character through promotional
activities;

() identify mechanisms for convergence of implementation of the management plan with the existing

State/Union Territory level development plans and programmes;

(k) ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism;

1)} coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies; 3

(m)  function as nodal authority for all wetland specific authorities within the State orjUﬁib'rg"‘f"e?Htor'y ;_) =
Administration; 74 = g R

(n) issue necessary directions for conservation and sustainable management of wetlands to the respective

i . : TP fATTRVA NS
implementing agencies; ¥ 7 AN MAUKYA
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(0)

(p)

(5)

(6)

(7

(8)
(€]

undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and

Advise on any other matter suo-motu, or as referred by the State Government/Union Territory
Administration.

The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.

The Authority shall, within ninety days of publication of these rules, shall constitute,—

(a) | a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and

(b)  a grievance committee consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;

The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.

The Authority shall meet at least thrice in a year.

The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.

6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National
Wetlands Committee with the following members, namely:—

@
(ii)

(iii)

(iv)

(v)
(vi)

(vii)

(viii)

(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson:

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change,
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-officio:

Joint Secretary, Ministry of Tourism, Government of India- Member ex-gfficio;

Joint Secretary | Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio; ’

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-o Tcio;

The Chairman, Central Pollution Control Board - Member ex-officio,

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist E- Member ex-gfficio:

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adviser, Niti Aayog - Member ex-officio;

Three representatives of State Government or Union Territory Administration on a rotatio
a tenure of two years each:

One expert each in the fields of wetland ecology, hydrology, fisheries, landse
economics; and
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(1

(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

(2) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.

(3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(c) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(¢) recommend designation of wetlands of international importance under Ramsar Convention;
(f)  recommend trans-boundary wetlands for notification;
(g) review progress of integrated management of Ramsar sites and transboundary wetlands;
(h)  advise on collaboration with international agencies on issues related to wetlands: and
(i) advise on any other matter suo-moto, or as referred by the Central Government.

4) The tenure of non-official members of the Committee shall not exceed three years,

(5) The Committee shall meet at least once in every six months,

Delegation of powers and functions to the State Governments and Union Territory Administrations.—

) The concerned Department of the State Government or Union Territory Administration shall, within a period

of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

(2)

(3)

4

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
(c) ecological character description;

(d) account of pre-existi ng rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

() list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

Based on the Brief Document, the Authori ty shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(@) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1),

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(c) The Central Government shall, after considering the objections, if any, from the co {
persons, notify the wetlands in the Official Gazette. within a period not exceedin 224

recommendation by the Committee.
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[PART II—SEC. 3(i)]

(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union

Territory Administration shall upload all relevant
information and documents pertaining to wetlands in their ju

risdiction.

[F. No. J-22012/78/2003-CS (W) PL V]
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Guidelines for implementing
Wetlands (Conservation and Management) Rules, 2017
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The Ministry of Environment, Forest and Climate Change (MOEF&CC) has notified ‘Wetlands
(Conservation and Management) Rules, 2017 (hereinafter Wetlands Rules) under the provisions
of the Environment (Protection) Act, 1986 as regulatory framework for conservation and
management of wetlands in India. These guidelines have been drafted to support the State
Governments / Union Territory (UT) Administrations in the implementation of the Rules by
providing guidance on:

a)  Preparing a list of wetlands in the State /UT

b) Identilying wetlands for notification under Wetlands (Conservation and Max 1agement) Rules,
2017

¢ Delineating wetlands, wetlands complexes and zone of influence

d) Preparation of Brief Document

€) Determining ‘wise use’ and ecological character

[} Developing a list of activities to be regulated and permitted

g Developing an Integrated Management Plan

h)  Constitution and operational matters of the Wedands Authorities

i) Overlapping Provisions.

These guidelines were drafted by a committee constituted by the MoEF&CC vide OM dated
August 10, 2018. The committee comprised Mr U.A.Vora (former CCF Wi ildlife, Government
of Gujarat), Dr Arvind Kumar (President, India Water Foundation), Dr B.C. Jha (Former
Director (Wetlands), Central Inland Fisheries Research Institute), Dr P. S. N. Rao (Director,
School of Planning and Architecture), Dr Afroz Ahmad (Member, Environment and
Rehabilitation, Narmada Control Authority) and Dr Ritesh Kumar (Director, Wetands
International South Asia). The commuttee met on five occasions at MoEF&CC, New Delhi for
the said purpose, and submitted final version of the guidelines to the Ministry on December 5,
2018. The dralt guidelines were subsequently sent for comments to all State Governments / UT
Administrations, and have been finalized after due consideration of the comments received. The
Committee immensely benefitted from the discussions held with Ms Manju Pandey (Joint
Secretary). The Committee also acknowledges the support received from Ms Rita Khanna
(Scientist ‘F’), Dr M. Ramesh (Scientist ‘E’), Mr Chandan Singh (Scientist ‘D’), Dr Anu Chetal
(Research Assistant) and Ms Pallavi Mukherjee (Research Assistant) during the guidelines
preparation process.

The provisions of Wetlands Rules apply to:

a)  Wetlands designated by the Government of India to the List of Wetlands of International
Importance under the provisions of the Convention on Wetlands (Ramsar Convention).
[Rel Rule 3 (a) of Wetlands Rule]

b) Wetlands notified under the rules by the Central Government, State Government and UT

Administration. [Ref. Rule 3 (b) of Wetlands Rule] /’-’-7“\
FA\P)- _

Advocate
Model House, ko,
24 No= 31(34)2000
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All wetlands, irrespective of their location, size, ownership, biodiversity, or ecosystem services
values, can be notified under the Wetlands Rules, except:

a) River channels;

b) Paddy fields;

¢)  Human-made waterbodies specilically constructed for drinking water purposes;

d) Human-made waterbodies specifically constructed for aquaculture purposes;

¢)  Human-made waterbodies specifically constructed for salt production purposes;

) Human-made waterbodies specifically constructed for recreation purposes;

g Human-made waterbodies specifically constructed for irrigation purposes;

h) Wetlands lalling within areas covered under the Indian Forest Act, 1927; Forest
(Conservation) Act, 1980; State Forest Acts and amendments thereof;

1) Wetlands falling within areas covered under the Wildlife (Protection) Act, 1972 and
amendments thereof;

) Wetlands falling within areas covered under the Coastal Regulation Zone Notification, 2011

and amendments thereof,

[Ref. Rule 2 (g) and Rule 3 of Wetlands Rules)

Human-made wetlands are defined as wetlands that are planned, designed and operated to meet
a specific purpose (such as providing water for irrigation, producing fish through culture
operations, producing salt, recreation, preventing salinity mtrusion, flood control etce.). Only
those human-made wetlands that have been built for purposes, mentioned at paras 4c) - 4g)
above, are excluded from notification under these Rules.

Natural wetlands, partly or wholly used for purposes as mentioned at de) - 4g), attract the
provisions of the Wetlands Rules.

Wetlands designated as Ramsar Sites may be notified under the Rules as per the process
mentioned in paragraphs 57-65, even when partly or wholly overlapping with areas covered under
the Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest Acts and amendments
thereof; Wildlife (Protection) Act, 1972 and amendments thereof; Coastal Regulation Zone
Notification, 2011 and amendments thereof. Regulations for parts of wetlands overlapping with
4h-4j (supra) will, however, be as per the corresponding regulatory framework. Ramsar site areas,
not covered under any of the overlapping laws and rules, will attract the provisions of the
Wetlands Rules (Refer illustration 1 below).
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10.

11

Mlustration 2- C onsidering river streteli and humarn-made wetlands for notification. I situations when the
entire wetland, (o be notified, Is a river stretch findicated as W, paddy fields findicated as BA, human-
made wetland waterbodies for fmigation findicated as (), and huna-made waterbodies created tor
aquaculture purposes findicated as (d)}, these may not be notitied under the Wetlanids Rules. Hon ever,
cases as m (e}, wherein river channels, paddy ficlds, and humati-made wetlands such a5 aquactilture areas
fortn a part of a larger wetlad or wetland complex, and excluding such area ma v fragment the wetland
regime, the area (o he notified nay include river channels, paddy lields or any other hunan-imade wetland,

Should the State Governments/UT Administrations be desirous, any wetland, even if included
within the list of wetlands excluded from notification under W, etlands Rules, may be notified
under the relevant state laws. In this regard, the approach/mechanism outlined in Wetlands Rules
and these guidelines may be suitably adopted.

Weitlands Authorities

As per Rule 5 of Wetlands Rules, 2017 the Wetlands Authorities within States and UT. $ are

deemed as constituted with the following members:

a) Minister In<harge of the Departinent of Environment/Forests of the State Government or
Minister In charge of the Department handling wetlands - Chairperson;(Administrator or
Chief Secretary of the UT - Chairperson in the case of UuT);

b) Chiel Secretary of the State or Additional Chief Secretary equivalent - Vice Chairpers

¢} Secretary in-charge of the Departinent of Environment - Member ex-offig

Chairperson in the case of um /

d) Secretary in-charge of the Department of Forests - Member ex-officio; / & / 4‘ ,f-

€)  Secretary in-charge of the Department of Urban Development - Member ex;@'o;} '
.y

] . cha: ‘,;@,

O '/
B
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f)  Secretary in-charge of the Department of Rural Development - Member ex-officio;

8 Secretary in-charge of the Department of Water Resources - Member ex-officio;

h)  Secretary in-charge of the Department of Fisheries - Member ex-ollicio;

))  Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio:

) Secretary in-charge of the Department of Tourism - Member ex-officio;

k) Secretary in-charge of the Department of Revenue - Member ex-officio;

) Director, State Remote Sensing Centre - Member ex-officio;

m) Chief Wildlife Warden - Member ex-ollicio;

n) Member Secretary, State/UT Biodiversity Board - Member ex-ofticio;

0) Member Secretary, State Pollution Control Board/UT Pollution Control Committee -
Member ex-officio;

p) Additional Principal Chief Conservator of Forests of the Regional Office of Ministrv of
Environment, Forest and Climate Change - Member ex-oflicio;

@) One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning
and socioeconomics to be nominated by the State Government / UT Administration

) Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary

The Department of Enviror mment / Forests or Department handling wetlands shall designate one
expert each in the following fields for a period not exceeding three vears: [Ref. Rule 5 (2) (xvi) of
Wetlands Rules]

a)  Wetlands ecology
b) Hydrology

¢) Fisheries

d) Landscape planning
e)  Socioeconomics

. The Wedands Authority may co-opt other members, not exceeding three in number. It is

recommended that at least one member may be drawn from civil society to enable stakeholder
representation.

4. The Authority shall exercise following powers and perform the following functions:

a) Prepare a list of all wetlands of the State or UT within three months from the date of
publication of these rules;

b) Prepare a list of wetlands to be notified, within six months from the date of publication of
these Rules, taking into cognizance any existing list of wetlands prepared/notified under other
relevant State Acts;

¢)  Recommend identified wetlands, based on their Briel Documents, for regulation under these
rules;

d) Prepare a comprehensive digital inventory of all wetlands within one year [rom the date of
publication of these rules and upload the same on a dedicated web portal, to be developed
by the Central Government for the said purpose; the inventory ought to be updated every
len years;

¢} Develop a comprehensive list of activities, to be regulated and permitted within the notified
wetlands and their zone of influence;

) Recommend additions, if any, to the list of prohibited activities for specific

8 Define strategies for conservation and wise use of wetlands within their _j}-r Asdictior

h) Review Integrated Management Plan for each of the notified wetlaids i ﬂﬁl}l 1
boundary wetlands in coordination with Central Government), and 5 Ehd,u/ efs(c[

2 g

1
\ <2

G » Mode] H
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consider continuation and support to taditional uses of wetlands that are harmonized with
ecological character;

1) Recommend mechanisms for maintenance of ecological character through promotional
activities for land within the boundary of notified wetlands or wetlands complex have private
tenancy rights,;

1) Identify mechanisms for convergence of implementation of the management plan with the

existing State/UT level development plans and programmes;

k) Ensure enforcement of these rules and other relevant Acts, rules and regulations and on a
half-yearly basis (June and December of each calendar year) inform the concerned State
Government or UT Administration or Central Government on the status of such notfied
wetlands through a reporting mechanism;

) Coordinate implementation of Integrated Management Plans based on wise use principle
through various line departiments and other concerned agencies;

m) Function as a nodal authority for all wetland-specific authorities within the State or UT
Administration;

n) Issue necessary directions for the conservation and sustainable management of wetlands to
the respective implementing agencies.

0) Undertake measures for enhancing awareness within stakeholders and local communities on
values and functions of wetlands; and

p) Advise on any other matter Suo-motu, or as referred by the State GovernmenyUT
Administration.

[Ref. Rule 5 (4) of Wetlands Rules)

. The State Government or UT Administration shall designate a department as nodal department

for wetlands. Such department shall provide all tecessary support and act as Secretariat to the
Authority. The State Governments / UT Administrations may allocate sufficient budget and
human resources to ensure smooth lunctioning of the Authority and conduct of its various
activities, The Authority and the nodal department may identify a  professional
mstitute(s)/organization(s) that would assist them in their various functions such as preparing a
list of wetlands, Brief Documents for notification ete.

The Authority shall meet at least thrice in a vear. State Government / UT Administration may
decide an appropriate quorum, not less than half of the members. Minutes of meetings of the
Authority may be placed in the public domain within a period not exceeding two weeks from the
day on which meeting has been convened. [Ref. Rule 5 (2) (8) of Wetlands Rules)

Each Wetlands Authonity shall constitute:

a) Technical Committee to review Brief Documents, Management Plans and advise on any
technical matter referred by the Welands Authority; and,

b)  Grievance Committee, consisting of four members, to provide a mechanism for hearing and
forwarding the grievances raised by the public to the Au thority,

[Ref. Rule 5 (6)(b) of Wetlands Rules]

- The composition of these committees may be decided by the concerned State / UT \V;_L_];_!.Hg;_s_
Authority. Meetings of (hese committees shall be held at least once every quarter;vaild , -

proceedings presented in the next meeting of the Authority. P/,

ks

The Wetlands Authority may empower the Grievance Committee to redress :grievances attHe

local level and (o recommend to the Authority for the finality of decisions. The State Gow;:mt-ﬁcnh,
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/ UT Administration may consider appointing at least one member with a legal background in
the Grievance Committee. [Ref. Rule 5(6)(b) of Wetlands Rules]

State or UT level Wetlands Authorities constituted before notification of Wetlands Rules, shall
be deemed dissolved for the purpose of these Rules.

State / UT Wetlands Authorities shall serve as nodal authority for authorities / agencies created
for specific wetlands. Management plans and notifications pertaining to the specific wetland shall
be subject to approval and endorsement of the State / UT Wetlands Authority. Administrative
matters, however, may continue to be dealt by the nodal department specified within the
constitution of the wetlands specific authority.

. The State / UT Wetlands Authorities are expected to prepare a list of wetlands within the

boundaries of their respective States / UTs. This list should be comprehensive, and not just focus
on wetlands that qualify for notification under these Rules. Therefore, it 1s recommended that
the list is developed based on wetlands definition of the Ramsar Convention (to which India is a
Contracting Party).

22.1 The Convention, ratified by Government of India, defines wetlands as ‘areas of marsh, fen,
peatland or water, whether natural or artificial, permanent or temporary, with water that is
static or flowing, fresh, brackish or salt, mcluding areas of marine water the depth of which,
at low udes, does not exceed six meters’, In additon, to protect coherent sites, Article 2.1
of the Convention provides that ‘wetlands may include riparian and coastal zones adjacent
to the wetlands, and islands or bodies of marine water deeper than six meters at low tide
lying within the wetlands.’

The National Wetlands Atlas prepared by Space Application Center under the National
Wetlands Inventory and Assessment project, and available at
l_;:t';:nz-".-'\ul;_:_,a.s'm-.gcu\'.i:r.-‘\-'\-dm;"ti(m-nhzml_-;.-:a:3;:x_-'\l'c:l;_lncl.\',.-'.-\i\-\"I.-‘-_\ National atas.xdl’ has spatial
data on wetlands for each State and UT.

23.1 The GIS data has already been made available by the Wetlands Division of the MoEF&CC
to the representatives of the State Governments / UT Administrations during the regional
consultation workshops held during 2016-18.

23.2 Wetlands Authority may seek the assistance of District Administration to validate the
information provided in the Atlas. Existing land records may also be considered while
developing the list of wetlands.

23.3 The final list of wetlands/wetland complexes may be prepared under the [ ollowing heading:

a) Wetland Name

b)  Geographical coordinates (latitude and longitude of the centre of the wetland)

c)  Wetland type (inland and coastal) and sub-type (natural or human-made)

d) District(s) within which the wetland is located

¢)  Approximate area of the wetland

) Whether the wetland falls within the category ol regulated wetlar
Rules.
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A format for compiling the list of wetlands is at Annex 1. This list may also contain trans-
boundary wetlands (at the end) with additional details such as the bordering State/UT under
which wetland is falling along with corresponding area.

In addition to the National Wetlands Atlas, it may also be helpful to consider the list of wetlands
studied and described by various agencies, including revenue records (particularly areas recorded
as any of the wetlands types such as ponds, lake, talab, sarovaretc.). The States/UTs may seek
the assistance of State Remote Sensing Agencies and local experts for preparing such wetland
inventory expeditiously. State Governments/ UT Administrations are also encouraged to make
use of satellite images available at National Remote Sensing Center's Geo-platform Bhuvan,
accessible at hitp://bhuvan.nrse.gov.in/data ‘download/index.phyp.

After the wetlands have been identified for notifications under the Wetlands Rules, the next step
involves delineation of each of these wetlands (or wetlands complexes) and their zone of
influence.

. For delineating wetlands, it is essential to be aware of the distinguishing characteristics of these

ecosystems. Wetlands arise when inundation by water produces soil dominated by anaerobic
processes, which in turn forces the biota, particularly rooted plants to adapt to flooding.
Wetlands, thus, have the following general distinguishing characteristics:

a)  Permanent or periodic inundation or saturated soils throughout the year or during parts of
the year

b)  Presence of macrophytes adapted to wet conditions (also known as hydrophytes)

¢} Soil that are saturated or flooded long enough favouring development of anaerobic
conditions

Water creates wetlands. The biological composition of wetlands, from fish to migrating
waterbirds, depends on the ways water moves within a wetland. The amplitude and frequency of
water level fluctuations are probably the most critical factors affecting the composition and
functioning of wetlands. Hydrological regimes may, therefore, be used as the primary delineation
characteristics for delining wetland boundary.

Wetlands boundary can be derived as the outer envelope of the maximum area under
inundation, the area covered by hydrophytes, or saturation of soil near the surface during a
normal monsoon year. The boundary should be such that during a normal monsoon year, the
enfire area 1s inundated for at least 15 days, or the soil is saturated roughly within one foot from
the surface. It may be pertinent to exclude areas that are only intermittently mundated in the
case of high floods (such as one in 100-year floods) or extreme events (such as storm surges of
extreme intensity),

Where two or more wetlands exist with a high degree on hydrological connectivity (for example,
wetlands connected during monsoon), or ecological connectivity (sharing waterbird habitats or
located on migratory fish pathways), these can be delineated as a single complex. In such cases,

non-wetland areas may be included within the boundary of the complex to ensure connectivity

and continuity. The connotation of wetland throughout this document hlcludes'\}lqllanclq h}.“."‘ i
S W b oy » s, S

2N

« oo 3 ¥

complex, as may be the casc. A e
7/ ; .
p Ca Sy

‘..1'. . s
9 ! AR MA URYA

- 4 Advocate
15er \ T, Moried Houss, | ko

4 fegc. No- 310302000 /=

37



002 (RE)IE -0N 773y
‘OX1 “3snoy ppog ¢
Se20APY

O): 01

‘ // Arepunoq puepapy  (q
/ DUAN[UI JO U077 (v

18 oyderiormed peuorssajord Sundope pue (rondaford [y 1,1 pue umep FgeAn) wIasAg

tioneuLopuy Earyderdoan vour sjustaga Sumoljo) sy serput o patedaid aq poys dewr v -

"PUEHAM 3 OJUT AR2D weIp Jerp Spjay [enymoLde rezayduad
10 ‘suauranas Furrolpe jo Apydusd o ap o Pase( aq pnod asay J, “Appsaape St oYy
PUE[I2M Souanjut 0) ARy 2e Jeys samyeaj jo siseq i) uo PRIEAUIAP 3¢ UED DDUINJJUL JO AUOZ AN
“eaIe Iseq H5e) 0) Surpes| spuag oo st adoys ayp araym pue afeureip PISTLIP M SpURposm 10,

‘uoneaurap o oddns
0] pasn aq Aewr (STOGESIN, ] STHAN =[N AaxSpiT i_’;u]tI.I.\-\_-m-_\r:}f'ns.m'«.!,r\\-13”nJ_f-_.n,n.n_:__-'.'rI]’i’ii
& JquiieAR) BIpU] JO SepR ulseq I9AUL U], ‘seale MO[ANO S (DM SB AMO[JUl P2ap B
sseduwooua pmoys useq YL "s1vaysodo) Fuisn pajepipes pue PIEP [9POW UONLAJD [2)ISIp 3[qeIms
® BUISn 3uop aq ued sy, "IUIM[JUL JO JUOZ 3 Sk PARAW[P 3q POYS UIseq Surureap Apdaij
PUR AP23Ip §)1 “wuo)sis afeumap aoepms PRULRP-[[aM © [[jIs SPURRIM J0,] *3SN pUR| JO sunjeu pue
AGojoapdy oy oy UOQEIIPISUOD IND 1M PIUTAP 9] Aeur SauLn{u Jo Juo7 3y jo Awepunodq ay

“Suronouny ([es§o[00a) pue 2mpPNgs Wasisoa puepam
Ul S2FURYD I8IAPE 0NpUT 0] APy dre UISIOUM saniamde elusudoaaap ‘eare ue st puepom
£ JO 20uanjjur jo dUOZ AT, *pauyap A 0) ST AUINYUT JO JUOZ ¥ ‘PAYNOU 2 O PURRAM (IR 10,

JUDN[IN JO 2U0Z Furteomya(]

S§PAAU JUIUAERURIT Sumaaur O] JUIDNNS dG Avur s HIMO] B S84 [I 1500
P2 22UIPIAXD 0] SINIMOET eIep HORUOSAT 11y Srisn paddeai A e SPUTpas LAEI] UDATT 0008 ]
JO 338 ewivordde wry S1IapHAL vy ()] M0[9q sprepos jo diwr Surredaid 1of pasn aq svur wy) eep A1
8811 & 1% $20n053y “Suorsap Suriontow pue Sunarrgpd juawafeura L0 PIIIRDXD oG Avur Jey sjpreiop pue
sdeur sprrepiau Sucedaid LQ] SEITEAR RIED [rReds O SISEq U] U0 PAPUAILIIOIAT L] QARL] $3[1238 3520 [

000°0¢ 1 BADGE PUE v 000F

000°63 1 Y 000¥ -00¢ Uaasm1g

000°01 *1 EUY 00¢ ~ 00T ua2myog

000¥ *1 €Y Q0T Moy

A[EDS PIPUSTILOIAY eale xoduwod Spueopy / puepapn

samorpof se st sdew spuepom a1 Suonpoad 10§ apeds PapuauIlIonay]

syrewpuel dofepy (2

(Aue 1) Aempiel pue speor ey (p

SMO[INO PUE SMO[jul “soffeutelp Sundauuo) (2

PUE[JaM a1]] punore pue T pI;JL’JO[ sjuauIAP=s o ;{_I‘[-![)[Il"lﬂq Yy, (q

Ampunoq puepapy  (©

SMOf[o})

se aqe dew s ut papnpoul aq 0] $aMEf [enuIssy spapur)s dydeiforres peuotsssjord Sundope

puE (Uonl0Id (IOJRIIITA ASIIASURL T, [RSIDATU)) L[] PUR UIMIEP FRT)AN) WIIISAG UOHRULIOJU]
[earjdeisoas) v Susn paredard oq pmoys dewr e ‘xajdiwod spuepasm pue puepom yoed 10y

ve

'ee

a8

18

08



36.

38.

39.

40.
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¢)  Connecting drainages, inflows and outflows
d) Main roads and railway (if any)
€)  Major landmarks

The recommended scale at which the map of the zone of influence is to be produced is as follows:

Area of zone of influence Recommended mapping scale

Below 100 ha 1: 4000
Between 100 and 500 ha 1: 10,000
More than 500 ha 1: 50,000

. Management of notified wetlands is recommended to be based on ‘wise use’ approach. Human

beings and their use of resources form an essential component of wetland ecosystem dynamics.
The ‘wise use’ approach recognises that restricting wetland loss and degradation requires
mcorporation of linkages between people and wetlands. The wise use principle emphasises that
human use of these ecosystems on a sustainable basis is compatible with conservation.

Ramsar Convention defines the ‘wise use’ of wetlands as “the maintenance of their ecological

character, achieved through the implementation of ecosystem approaches, within the context of

sustamable  development”. Ecosystem approach requires consideration of the complex
relationship between various ecosystem elements and promotion of integrated management of
land, water and living resources. Wise use, through an emphasis on sustainable development,
calls for resource use patterns which can ensure that human dependence on wetlands can be
maintained not only in the present but also in the future. Seen in totality, wise use is about
maintaining and enhancing wetland values and functions to ensure the maintenance of the flow
of benefits from wetlands (their ecosystem services) from an inter-generational equity point of
view,

Ecological character is “the combination of ccosystem components, processes and services that
typify the wetland at a given point in time”. Ecosystem components are living (biotic) and non-
living (abiotic) constituents of the wetland ecosystem. These include:

4. Geomorphic setting (landscape, catchment, river basin);

b. Chimate (precipitation, wind, temperature, evaporation, humidity);

¢. Physical settng (area, boundaries, topography, shape, bathymetry, habitat type and
connectivity); ;

d. Water regime (inflow, outllow, balance, surface-groundwater interactions, inundation
regime, tidal regime, quality);

e.  Wetland Soil (texture, chemical and biological properties);

I, Biota (Plant and animal communties)

Ecosystem processes occur between organisms and within and between populations and
communities, including interactions with the non-living environment that result in an existing
ecosystem state and bring about changes in ecosystems over time. These include: Physical
processes (water stratification, mixing, sedimentation, erosion); Energy - nutrient dynamics

(primary production, nutrient cycling, carbon cycling, decomposition, uxi_d':tﬁmx-redt}(:ﬁ;pil__'};\\._

— -
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40

Processes that maintain animal and plant population (recruitment, migration); and Species
interaction (Competition, predation, succession, herbivory).

41.

Ecosystem services are benefits obtained by humans from ecosystems, categorized as:

Provisioning (fisheries, use of aquatic vegetation for economic propose, wetland agriculture,
biochemical products); Regulating (maintenance of hydrological regimes) and Cultural
(recreation and tounsm, spiritual, scientific and educational value). Supporting services are
included within ecosystem processes.

. A wetland use is not ‘wise-use’ if:

a. The intervention leads to adverse changes in ecosystem components and processes, such as:

1.
1.
1.
v.
V.
vi.
Vil
VIIL
1X.

Reduction in water flowing into the wetlands
Reduction in the area under inundation, or changes in inundation regimne
Reduction and alteration of natural shoreline
Fragmentation of wetlands into small patches of water
Reduction in water holding capacity

Degradation of water quality

Reduction in diversity of native species
Introduction or emergence of invasive species
Decline in wetlands resources, such as fish, aquatic plants, and water

b. The intervention enhances some ecosystem services (such as food production values) while
diminishing other ecosystem services (such as the ability of wetlands to moderate wetlands
regime).

43. Some examples of wetlands uses that may not be ‘wise-use” are as follows:

Typeof  Intervention Ecosystem services likely  Ecosysten services

wetland to be enhanced likely to be diminished

Lagoon  Prawn aquaculture by * Food provision e Water regime
creating enclosures within -+~ 4 | Livelihoods for moderation
the lagoon area wetlands dependent e Flood bulfering

communities

Lake Impounding water by Increased water ¢ Ability to moderate
regulating outflows availability for human use floods

Marsh Construction of road Transport e Hydrological
connectng settlements regime moderation
located on the periphery ¢ Tlood buffering

*  Aesthetics
Urban Concretization of shoreline o Aesthetic value e Ability to
lake for beatification »  Tourism and accommodate

recreational benehts

monsoon flows

o  Habitat

! -~
/ » ,?\ E(p’c‘ \
A,
44. In several cases, the tmpact on ecosystem structure and functions, or tradeo «n{f Scosy's ed‘(&q x,y \

services may not be immediately apparent. It i 15, therelore, recommended that th
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45.

46.

47,

48.

. Following activities, when regulated, are not likely to induce an adverse change in wetlands: -

41
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approach’ is adopted to ensure that wetlands conservation is prioritized in the case of information
uncertainty.

]

1 achvities i a2 notihed wetlanc

The following activities arc prohibited within notified wetlands:

4. Conversion for non-wetand uses including encroachment of any kind;

b.  Setting up of any industry and expansion of existing industries;

¢. Manufacture or handling or storage or disposal of construction and demolition waste covered
under the Construction and Demoliion Waste Management Rules, 2016; hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 or the Rules for the Manufacture, Use, Import, Export and Storage of
Hazardous Microorganisms/Genetically Engineered Organisms or cells, 1989 or the
Hazardous Wastes (Management, Handhng and Transboundary Movement) Rules, 2008;
electronic waste covered under the E-Waste (Management) Rules, 2016;

d. Solid waste dumping;

e. Discharge of untreated wastes and effluents from industries, cities, towns, villages and other
human settlements;

£ Any construction of a permanent nature except for boat jetties within fifty metres from the
mean high [lood level observed in the past ten vears calculated from the date of
commencement of these rules; and,

g.  Poaching,
[Ref. Rule 4 (2) of Wetlands Rules|

State/UT Wetlands Authority, based on consideration of site-specific conditions, may consider
expanding the list of prohibited activities for a notified wetland (or wetlands complex). This
should be specified as such within the notification for specific wetland (or wetlands complex).

Permission for carrying out any activity included within the list of prohibited activities [as per
Rule 4(2) of Wetlands Rules), within a notified wetland can only be given by the MoEF&CC. A
specific request needs to be made by the State Government hased on the recommendation of
Wetlands Authority specifying:

@) Activity for which permission is sought;

b) Justification thereof:

¢)  The premise on which the activity is not considered detrimental to the wetland’s ecological
character; &

d) Supporting evidence-base (such as an expert report, EIA, mitigating measures proposed to
be undertaken etc.)

:d wetiand:

Activities within a notified wetland and its zone of influence, which when contained within a
specific threshold or area, are not likely to induce an adverse change in wetlands ecological
character may be placed under the ‘regulated’ category. Such activities should be notified within
the notification for a specific wetland (wetlands complex).

g o,
o { 4

a)  Subsistence level biomass harvesting (including traditional practices); ¥ TAK MAT DY
13 NG 5, Avocae |y
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b) Sustainable culture fisheries practices (in private lands);

¢) Plying of non-motorized boats;

d) Desilting, in case where wetlands inflow regimes and water-holding capacity are impacted by
siltation (note that ‘deepening’ activities are not the same as ‘desilting’); &

€) Construction of temporary nature

. Each activity, however, would need to be considered on a case to case basis keeping in mind the

ecological character of wetland or wetlands complex. A generic listing of a set of activities for all
wetlands of the State / UT may not be feasible or desirable. For example, releasing treated sewage
may not be advisable for high altitude wetlands that have slow decomposition rates.

. For each regulated activity, it may be desirable to set a threshold limit beyond which the activity

may be prohibited. The thresholds can be in the form of a spatial limit (such as areas wherein
capture fishing may be carried), temporal limits (such as observing closed season), ecological
condition (such as maintenance of a water quality parameter within a prescribed range), number
of people (such as number of tourists permitted to visit the wetland on a given day), land use
(such as prohibiting use of intermittently inundated area for permanent agriculture, or
construction of enclosure), or any relevant dimension. Some examples of thresholds are;

Activity (Indicative List) Aspect on which threshold can be specified

a) Subsistence level biomass harvesting o Number of people that can be permitted to
(including traditional practices) harvest biomass within the wetlands
* Type of harvesting gears (mesh size) and crafts
* Area wherein harvesting is permitted

b) Releasing of treated sewage Water quality parameters (such as):
*  Dissolved Oxygen,
¢ Biological Oxygen Demand
¢ Chemical Oxygen Demand
* Concentration of heavy metals
* (Coliforms

¢) Sustainable culture-based fisheries o Ares wherein  culture-based fisheries is
practices permitted
* Stocking density
e Water quality

d) Plying of non-motorized boats ® Area wherein plying is permitted
e Number of boats

e) Desilting, in cases where wetlands e Area wherein desilting can be carried out
inflow regimes and water holding
capacity are impacted by siltation

f) Noise Pollution * Limiting below level suited for waterbird
habitat
£) Washing and bathing activities e Use of detergent
h) Construction of temporary nature * Area wherein temporary cons
carried out
14
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e The period for which such structure can be
maintained inside the notified wetlands

1) Change in landuse pattern within the o [and use does not alter the hydrological
zone of mfluence regime or interrupt species interactions (such
as bird migration pathways)

52. The Wetlands Authority shall be responsible for enforcing the regulations, through enforcement
machinery of the concerned State Government / UT Administration.

ities permitted wihed wetland

53. Activities aligned with the ‘wise use’ of wetland may be permitted within the wetland (wetlands
complex) or its zone of influence. The following activities are likely to be aligned with the ‘wise
use’ approach:

a)  Ecological rehabilitation and rewilding of nature ;

b) Wetlands inventory, assessment and monitoring;

¢) Research;

d) Communication, environmental education and participation actvities;

e) Management planning;

)  Habitat management and conservation of wetland-dependent species;

g Community-based ecotourism (with minimum construction activities);

h) Harvesting of wetlands products within regenerative capacity; and,

1) Integrating wetlands as nature-based solutions for climate change mitigation and adaptation.

54. Permitted activities may need to be identified considering the ecological character of each
wetland to be notified. It is likely that an activity may be benign for one wetland, vet would need
regulation for others. For example, ecotourism may not be desirable for all wetlands.

55. It is advised that the State/UT governments may ascertain whether the respective wetland has
been registered appropriately in the land revenue records. If the wetland has not been registered
as yel, necessary steps may be taken early. This would help in ensuring that the usage of wetland
is not altered in future through encroachment, illegal claim of ownership etc.

56. Each wetland is likely to be associated with a range of pre-existing rights and privileges, and it
must be ensured that such rights and privileges are aligned with the ‘wise use’ approach. ‘Privilege’
is defined here as a special entitlement granted to restricted group or persons, on a conditional
basis and can be revoked. ‘Rights’, on the other hand, may be irrevocable and inherently held by
a human being. Thus, a fish lease granted in certain wetlands by the Department of Fisheries can
be considered as a privilege. Privilege can also be customary and traditional (for e)gam]ilg, the use ," %,
of traditional fishing techniques, buffalo wallowing, elephant bathing, the source 6f drinkmngwater  “~ .
for bovines, etc.). Parking a houseboat against a lease right to clean environmernt a?e_e§an_1ples of ~ -\"'

righ[s. q . o/ A lil { ".:'h-" A
N ...’. I qll‘.'.,_ A
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57,

Adid

58.

60.

61,

62.
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For assessing the consequence of a pre-existing right or privilege on a wetland, it may be
important to consider their implication on wetland ecological character. The privilege of fishing
granted along a migratory route can lead to an adverse change in fish stocks. Similarly, the
disposal of untreated sewage by houseboat in a wetland can lead to pollution. Thus, such
privileges are not aligned with ‘wise use’. On the other hand, in many cases, the subsistence level
harvest of macrophytes may help in keeping species invasion in check and therefore aligned with
ccosystem health. Such considerations may need to be made while decidi 1g whether a wetland
use 1s to be regulated or permitted.

Notifying wetlands

For each wetland proposed to be notified, a ‘Brief Document’ containing the following
information needs to be prepared:

a) Demarcation of wetland boundary, supported by accurate digital maps with coordinates and
validated by ground truthing;

b)  Demarcation of its zone of influence alongwith land use and land cover thercof indicated in
a digital map;

¢) Ecological character description;

d)  Account of pre-existing rights and privileges;

e) List of site-specific activities, to be permitted within the wetland and its zone of influence;

f)  Listof site-specific activities, to be regulated within the wetland and its zone of influence; and,

g Modalities for enforcement of regulation.

A formal for preparing the Brief Document is at Annex 2.

. The nodal department, designated by the State Government/UT Administration for wetlands,

shall be responsible for preparing the Brief Documents.

In the case of transboundary wetlands, the respective State Governments/UT Administration
may initiate the process of preparation of a common Brief Document and submit the same to
MoEF&CC. If required, MoEF&CC shall coordinate with the concerned State Governments/UT
Administrations for preparation of the Briel Document and addressing relevant issues. The
Ministry will further process Brief Document as per process laid under Rule 7(4) of Wetlands
Rules, 2017.

All Briel Documents shall be placed for approval of the Wetlands Authority. The Authority may
endorse the Brief Document for nofification to the concerned State Government / UT
Administration.

The State Government / UT Administration shall issue a dralt notification indicating the wetland
(wetlands complex) to be covered under the Wetlands Rules. The notification should contain:

a)  Description of the wetland (wetlands complex) boundary along with its map

b) Description of the zone of influence along with a map

¢) List of activities prohibited within the wetland (wetlands complex) and its zone of influence

d) List of activities regulated within the wetland (wetlands complex) and its zone

¢) List of activitics permitted within the wetland (wetlands complex) and its zo

) Name and contact details of the nodal person, who is to be contacted for séx
to undertake regulated activities.

16
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A format for notification is at Annex 3.

3. Each dralt notification shall be placed for public consultation for sixty days.

4. The State Government after considering objections from the concerned and affected persons

shall publish the final notification within a period not exceeding 240 days from the date of draft
notification. -

5. MOEF&CC shall issue the draft and final notification for transboundary wetlands.

6. All Ramsar Sites, deemed covered under these Rules, shall also be notified as per the process

laid out in paragraphs 57-64. This is proposed to ensure that the site boundaries are properly
delineated and the knowledge about the same is available in public domain. It is adused that the
information in the ‘Briel Document’ may be consistent with Ramsar Site Information Sheet
(RSIS), submitted to the Ramsar Convention during site designation or RSIS updated thereafter.

. Wetlands are one of the most embedded and interlinked ecosystems with human livelihoods
and well-being. A balanced management approach, addressing biodiversity conservation values
while providing for sustainable utilisation in a way compatible with the maintenance of natural
properties of the ecosystem, needs to be adopted for these ccosystems. It is, therefore,
recommended that management of each notified wetland (is guided by an “Integrated
Management Plan”. The plan refers to a document which describes strategies and actions for
achieving ‘wise use’ of the wetland and includes objectives of site management: management
actions required to achieve the objectives; factors that afTect, or may affect, various site features;
monitoring requirements for detecting changes in ecological character and for measuring the
effectiveness of management; and resources for management implementation. Besides
identifying resources, a management plan serves several important functions including generating
baseline information, communication with stakeholders and ensuring compliance with regulatory
Irameworks and policy commitments.

8. While it is recognized that each wetland has its own distinctive ecological and hydrological

features and thereby distinctive management needs, the following broad planning principles need
to be kept in mind while formulating integrated management plans:

*  Integrated planning: Aquatic and terrestrial ecosystems are intimately linked by the process
of the water flowing through them. Every land use decision has a consequence on water
availability. Delineating a basin or a coastal zone enables demarcation of a distinct
hydrological unit which is the natural integration of all hydrological processes within its
boundary and therefore an ideal and rational unit for soil, water and bio-resources
conservation and management. Thus, management planning for wetlands should not be
restricted to a delined administrative boundary, but rather take into account wider planning
and management context of the basin or coastal zone within which the site is located.

e . L
The process of development and implementation of management plans for wetaids \?‘;I{Q £ RS

needs to be accompanied by governance improvements at basin and coastal zone level. TR

Such an approach underpins Integrated Lake Basin Management l'ramcwor’k" Lhét_(";disiibrg BAT T
17 HC
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achieving ‘sustamable management of wetlands through gradual, continuous and holistic
improvement of basin governance, including sustained efforts for integration of institutional
responsibilities, policy directions, stakeholder participation, scientific and traditional
knowledge, technological possibilities, and funding prospects and constraints.

Achieving close relationship between planning and governance is critical, considering
multple stakeholder and sectoral interests which underlie and, to a large extent, structure
wetland biodiversity and ecosystem service values, and the need to secure people’s
involvement and participation in basin-scale management for considerably long periods of
time.

Reflection upon the following six pillars of basin-scale governance may thus be useful:
* Insututions: Development of effective organisations and governance [rameworks
* Policies: Setting broad directions and specific rules

e Participation: Expanding the circle of involvement

¢ Technology: Possibilities and limitations

e Information: Pursuing sources of knowledge and wisdom, and

e  Finance: Seeking sustainable sources at the appropriate level

e  Use of diagnostic approaches for defining management approach and actions: Given the
uniqueness associated with each wetland, it is important that ‘one size fit all’ approach is
replaced with a diagnostic approach, wherein the ecological, hydrological, socioeconomic
and institutional features are comprehensively assessed and trends therein determined to
be able to spell out management objectives and actions clearly.

¢  Adaptable management: Wetlands are influenced by a range of drivers and pressures that
act at multiple spatial, temporal and political scales. Their management plan, therefore,
needs to be accommodative of uncertainties and challenges. This can be achieved by using
an adaptable management approach that allows for suitable modification of management
based on continuous site monitoring and assessment of new information.

¢  Stakeholder participation: The condition of any wetland is an outcome of actions by a range
of stakeholders, which are linked to the ecosystem in a number of ways. Management
planning, therefore, needs to recognise these linkages, and build a mechanism for
participation of stakeholders in design, review and implementation processes.

e  Governance: Being located at the interface of land and water, wetlands are influenced by a
range of developmental activities that take place within their direct and indirect basins and
coastal zones. Institutional arrangements for managing wetlands need to be such that they
are capable of integrating activities across multiple sectors (such as agriculture, water
resources, forests, rural development, urban development, forests and wildlife and others),
and balancing the needs of a group of diverse stakeholders while ensuring that ecological
integrity of these Iragile ecosystems 1s not adversely alTected.

In the above context, association of entities or individuals as ‘Wetland Mitras’ can

$0TA

‘Ihu tabling

encourage stakeholder participation and overall governance.

69. An integrated wetlands management plan can be developed in the following s
a systematic diagnosis of wetlands features and their governing factors to arriye :
obhjectives and activities. f

'r "
N \

Advocate
Mlb(‘uf HE‘LL‘.&._ Lko.

L No= 31(34)2000
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Step 1

Preamble

Concise policy statement describing the rationale for the
application of human, technical and financial resources for the
wetland management

Step 2

Step 3

Description of

wetland features

Fvaluation of

wetland features

Collation and synthesis of data to describe: wetland location and
extent, catchment, hydrological regimes, biodiversity, ecosystem
services, socioeconomic and livelihoods

Based on the description of features, identification of priority
wetland features that need to be maintained, and key threats that
adversely affect these featurcs

Step 4

Institutional
arrangements

e Provide an overview of the current institutional
arrangements in the context of wetlands management;

*  Discuss why the current institutional arrangements are
insufficient in ensuring wetlands conservation and wise use;

* Propose institutional arrangement for wetland management,
with specilic focus on:
a) Nodal Agency
b) Role of various departments and agencies and

coordination mechanism, and

¢ Role of civil sociely and communities.

*  Develop an organogram for management plan
implementation,

* Regulatory regime specifying activities prohibited within
weltlands, activities to be regulated within wetlands and zone
ol mfluence and regulation thresholds and activites
permitted

Step 5

Setting
Management
Objectives

* Provide a statement of the overall goal that the management
plan secks to achieve;

¢ Summarize the ecological and economic benefits that are
expected from management plan implementation;

e Enlist specilic objectives;

* Deseribe strategy(ies) for achieving each of the management
objectives;

* Provide a strategy for implementing regulatory regime -
mcluding list of activities liable to be prohibited, regulated
and permitted within the wetland (wetlands complex)

Step 6

Monitoring and
Evaluation Plan

Present an overview of monitoring the wetland, and

management plan implementation;

* Describe monitoring parameters, the frequency of
monitoring and the agency that will be responsible for
monitoring;

* Describe how coordination between different monitoring
agencies will be achieved;

* Discuss the infrastructure and human resource requirement
for implementing the management plan. (As far as possible,
include local universities, research organizations and NGOs
in wetlands monitoring);

* Discuss the frequency in which reporting shall be done and

the responsible agency; Discuss how the monitoring

outcomes will be used to adapt management Fs

2= 0) .,_Iq =

Step 7

Action Plan

Listing ol management components and specij'lpfacliviﬁé":«;, - h_;"

achieve  management ohjectives.  For gaChs  aclivity, ™
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implementation location, prioritisation, implementing agency
and timeline should be specified.

Step 8 Budget Assessment of [inancial resources required for implementing the

management plan and sources of funds.

71.

72,

78.

76.

77.

78.

A description of each step and format for the compilation of integrated management plan is at

Annex 4.

. The management plans should be presented to the Wetlands Authority. The implementation

shall begin only after receiving their endorsement. Management plans for Ramsar Sites and
transboundary wetlands shall also be reviewed and endorsed by the MoEF&CC.

The diagnostic management planning process, as described above, may also be used to guide
management of wetlands excluded from notification under Wetlands Rules.

The Wetlands Authorities are entrusted with the responsibility of ensuring enforcement of
Wetlands Rules and other relevant Acts, Rules and Regulations. Provisions of the relevant
Central and State Government Acts are applicable.

All prohibited and regulated activities bevond their thresholds, if taken up within the wetlands
and its zone of influence, shall be deemed violations under the Wetlands Rules.

4. The violations of the Wetlands Rules shall attract the penal provisions as per the Environment

(Protection) Act, 1986.

5. Complaints may need to be filed in the case of violations. In exercise of powers conferred under

clause (a) of section 19, the Central-Government has authorised the officers and authorities listed,
in the Table (p. 238) vide S.0. 394 (E) published in the Gazette No. 185 dated 16-4-87, S.0.
237(E) published in Gazette No. 171 dated 29-3-89 and S.0. 656(E) published in the Gazette
No. 519 dated 21-8-89, and amendments thereafter, if any.

‘The Authority should evolve a mechanism for continuous watch and ward of wetlands within
their jurisdiction. At the local level, the concerned Gram Panchayat and Urban Local Body may
be entrusted with watch and ward in association with any body constituted by the State Wetlands
Authority, such as a Wetands Management Unit for a specific Wetland. At District levels, the
responsibility may be entrusted to the DDO/CDO (District/Chief Development Officer)/CEQ
(Chiel’ Executive Officer)/ Chiel Programme Officer of the Wetland level body, such as a
Wetlands Management Unit.

The State Governments should proactively ensure incorporation of wetlands within land records.
The Wetlands Authority shall report the status of notified wetlands on half yearly basis to the

State Government/UT Administration and Central Government (recommended prok
Annex 5).
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79. The MoEF&CC has created a web-portal for sharing information regarding implementation of
Wetlands Rules. The portal may be accessed at MoEFCC website. The Central Government,
State Government and UT Administration are required to upload all relevant information and
documents pertaining to wetlands in their jurisdiction. State Gov ernments / UT Administrations
are encouraged to develop their own portals and hyperlink the same to the national portal. The
State Governments and UT Administrations are also encouraged to upload other project
documents and publications to enable sharing and exchanging good practices related to wetlands
management in general, and implementation of regulatory framework in particular.

21 e T
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d)

€)

)
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O Natural (Coastal)

O Coastal lagoon
O Estuary

O Intertidal mud, sand or salt flats

0O Mangroves
O Coral reefs

O Human-made

O Aquaculture pond
O Tank

O Saltpan

O Dam / Reservoir

Depth (m) Average

Elevation (m above mean sea level)

Water regimes’

Maximum

Main source of water (tick all applicable)

O Rainfall O Groundwater 3 Catchment runoff

O Others, please specity

O Direct / indirect inflow from river

Water permanence

O Mostly permanent

O Mostly intermittent

Destination of water [rom wetland

O Feeds groundwater

Water pH

O Acid (< 5.5)

O Not known

Water salinity

O Fresh (< 0.5 g/l)

O Hypersaline (>40g/1)
Nutrient in water

O Eutrophic

O Not known

Climatic setting

0O To downstream catchment

O Circumneutral (5.5 - 7.4)

O Brackish (0.5 - 30 g/))

0 Not known

O Mesotrophic

24

O To river

O Alkaline (> 7.4)

O Euhaline (30- 40 g/1)

O Oligotrophic

O To sea

52
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a)  Annual Rainfall /Snowfall(mm)
b)  Temperature ('C) Minimum Maximum
) Humidity (%) Minimum _ Maximum B
2.7 Area of zone of influence (in ha) [Ref. paras 32-34 of
the guidelines on wetlands]
2.8 Mujor land use within zone of influence (provide as approximate % of catchment area)
Forests 9%
Plantation %
Agriculture - _%
Settlements (Rural) 90
Setdements (Urban) %
Industrial %
2.9  Map of wetland complex and zone of influence
(To be enclosed as Annex I and II to this proposal)
Section 3: Biodiversity
3.1 Notable plant species present in wetland
3.2 Notable animal species present in wetland
3.3 Species of conservation significance (rare, endangered, threatened, endemic species)
3.4 Major plant invasive alien species
@ - . . . . ' '/ ﬂ’ - :;“".\ :
3.5 Major animal invasive alien species ARV LA D ,L‘
77 I e 5
b 27 ™ W
. AK MAURYA\® \
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Section 4: Ecosystem services
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events as floods and storms

Importance Relevant for the site | Tf Yes, Details (upto 50 words for
(please tick ves or each category)
1no)

Source of drinking water for people living | OYes [ONo

and around

Source of water for agriculture OYes ONo

Fisheries OYes ONo

Cultivation of aquatic food plants OYes ONo

For buffalo wallowing and use of OYes ONo

domesticated animals

Medicinal plants OYes ONo

Is a recreational site OYes ONo

Buffering communities from extreme OYes ONo

Groundwater recharge

OYes ONo

‘Water purification OYes ONo
Acts as a sink for sediments OYes ONo
Has significant cultural and religious values | OYes [INo
Is a site for recreation and tourism OYes ONo
Supports noteworthy plants species OYes ONo
Supports noteworthy animal species OYes ONo
Site of high congregation of migratory OYes ONo
water birds
Supports life cycle of fish or amphibians OYes ONo
Mining OYes ONo
Any other, please lis§{
/"_\\
/ * ;
fl o Advocate
N L 1, Model House, Lo
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Section 5: Pre-Existing Rights and Privileges

Nature of right and privilege Relevant for the | Does this negatively Brief description (upto 50
site (please tick | impact the wetland’s words for each category)
yes or no) ecological health?

Community Fishing (mithoutany | OYes ONo | OYes ONo

lease or permission from

government department) ONot assessed

Fishing under lease from OYes ONo |[OYes ONo

government department

ONot assessed

Harvest of plants (without any OYes 0ONo |OYes ONo

lease or permission from

government department) OINot assessed

Harvest of plants under lease OYes 0ONo |OYes ONo

from government departient

ONot assessed
Agriculture or horticulture within | OYes [INo OYes ONo
wetland

ONot assessed
Grazing OYes ONo |DOYes ONo

ONot assessed
Religious practices OYes ONo |OYes ONo

ONot assessed
Withdrawal of water for OYes ONo |OYes ONo
domestic use

ONot assessed
Withdrawal of water for OYes ONo |[OYes ONo
agriculture or fisheries

ONot assessed
Bathing or wallowing of domestic | OYes ONo | OYes ONo
animals

ONot assessed
Plying of boats OYes ONo |OYes ONo

ONot assessed
Any other, please list here OYes ONo |OYes ONo

ONot assessed

27

[ %
[

Advocale

1 ’-"‘j [|
= % 7 V Uouse, LED
5L 7 Model House, S0
1 N AT LRV AL
\ ey R
\ A
NN
b 3
NS ’

//@T, TN

? x \.
{;” A K MAURYAN |\

|

\

e
"“‘-—,—"

i

55



Section 6: Present and Potential Threats
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56

Threat Degree Present or Potential | Additional
mformation, if any
Changes in water inflow | OHighOMedium O Low OPresent
and outflow ' OPotental
Pollution OHigh  OMedium OLow OPresent
OPotential
Unsustainable harvest of | OHigh  OMedium OLow OPresent
biological resources OPotential
Mining OHigh OMedium OLow OPresent
OPotential
Siltation OHigh OMedium OLow OPresent
OPotential
Encroachment OHigh OMedium OLow OPresent
OPotential
Spread of invasive OHigh  OMedium OLow OPresent
species OPotential
Any other, please list OHigh  OMedium OLow OPresent
OPotential

Section 7: Activities Proposed to be Prohibited (other than those listed in Rule 4(2) of Wetland Rules

and Regulated
Activity Whether | Regulation within If regulated, Name of Additional
prohibited | wetlands or zone of | indicate the level department/ | information, if
or influence of regulation (in | agency any
regulated ters of people, | responsible
restricted area or | for regulation
any other) / prohibition
Withdrawal of water / 0 Wedand /

impoundment/diversion
or any other
hydrological
mtervention

Wetlands complex
boundary

O Zone ol influence

Harvesting of resources
(living / non-living)

O Wetland /
Wetlands complex
boundary

O Zone of influence

Grazing

0O Wetland /
Wetlands complex
boundary

O Zone of influence

Discharge of treated
sewage/ effluent /
wastewater

0O Wetland /
Wetlands complex
boundary

O Zone of influence

........

Yiode

28
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wetland boundaries.

Construction of boat O Wetland /

Jetties, and facilities for Wetlands complex
temporary use , as boundary

pontoon bridges O Zone of influence
Aquaculture, agriculture O Wetland /

and horticulture Wetlands complex
activities within the boundary

O Zone of influence

Any other, please list

O Wetland /
Wetlands complex
boundary

O Zone of influence

Section 8: Activities Proposed to be permitted

boundary
0 Zone of influence

Activity Place a tick | Within wetlands or zone of Additional information, if any

mark if nfluence

relevant

O 0O Wetland / Wetlands complex
boundary
O Zone of influence

a O Wetland / Wetlands complex
boundary
O Zone of influence

(] O Wedand / Wetlands complex
boundary
O Zone of influence

) O Wetland / Wetlands complex
boundary
O Zone of influence

O 0O Wetland / Wetlands complex
boundary
O Zone of influence

m) O Wetland / Wetlands complex

0O Wetland / Wetlands complex
boundary
O Zone of influence

Section 9: Listing of Available Scientific Resources Used
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CHECKLIST

(| Responsible agency has been clearly identified and details of contact person included

a Wetland/ wetlands complex boundary has been delineated using GIS and firmed up by
adequate ground truthing

a Wetland/ wetlands complex map has been provided at required scale

a Zone of inﬂulence has been delineated and included in wetland map or a separate map

) Wetland zone of influence is sufficient to manage all activities

a Site’s importance have been listed, and for major categories, justification is provided

a Site’s biodiversity values are listed, and for major categories, justification is provided

o List of pre-existing rights and privileges is provided

a Consistency or inconsistency of pre-existing rights and privileges is indicated to be best of
available knowledge

a Threats to site are listed, and for major categories details are provided

a Activities prohibited, other than those listed in Rule 4(2) have been mentioned

O List of activities to be regulated within wetlands and zone of influence is provided

[ List of activities to be permitted is provided

.-/. a I )i -\\- 4 ,
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ormial 1or drall notmncation of wetla unaer vvelands (Conservation and vianagement)

Government of [State / Union Territory / India]

[Date]

S.0. —_ The draft of the notification, which the [name of the issuing entity] proposes to issue in

exercise of the powers conferred under rule 7 of the Wetlands (Conservation and Management) Rules
2017 read with Environment (Protection) Act, 1986 (29 of 1986), is hereby published for the
mformation of the persons likely to be concerned or affected thereby; and notice is hereby given that
the said draft notification shall be taken into consideration on or after the expiry of a period of sixty days
from the date on which copies of the Gazette of ........... containing this notification are made available
to the public;

Any person interested in making any objection or suggestion on the proposals contained in the draft
notification may forward the same in writing, for consideration of the [State Government /UT
Administration / MoEFCC, Gol], within the period so specified to the [insert designation and address],
or at email address,.........cvucieencovesiinensen s

Draft Notification

1. WHEREAS, the¢ ....ccoou.......... wetland / wetland complex, situated in wsresiasseninissens Village(s),
tehsil(s), district(s) of state of ..........voun..... , is considered to be critically significant for its ecosystem
services and biodiversity values for the local communities and society at large;

2. AND WHEREAS, it is considered that for sustaining these values, the ecological character of wetland
ecosystem needs to be maintained by regulating developmental activities within the wetland as well
as within its zone of influence;

3. NOW TI-IEREFI()RE, the [State Government, UT Administration / Government of India] declares
that the said wetlands shall be covered under the provisions of Wetlands (Conservation and
Management) Rules, 2017.

31
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The extent of the wetland /wetland complex and its zone of influence is described in Schedule I of
this notification;

Activities prohibited within the wetland and its zone of influence are listed in Schedule II of this
notification. Such prohibitions shall not apply for areas designated under other Acts and Rules, and
histed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of respective Acts and Rules shall
apply in such areas.

Activities regulated within the wetland and its zone of influence, i.e. permitted only with permission
of [State Government, UT Administration / Government of India] are listed in Schedule IIT of this
notification. Request for permissions can be made to the [Designation, contact address and email].
Such regulations shall not apply for arcas designated under other Acts and Rules, and listed at para
1.2 a), b) and ¢) of Schedule 1. Relevant provisions of respective Acts and Rules shall apply in such
areas.

Activities pt:nnittled within the wetland and its zone of influence are listed in Schedule IV of this
notification. Such permissions however shall not apply for areas designated under other Acts and
Rules, and listed at para 1.2 (a), (b) and (c) of Schedule 1. Relevant provisions of respective Acts and
Rules shall apply in such areas.

The [State / UT Wedands Authority] and the Ministry of Environment, Forest and Climate Change
shall monitor the enforcement of the provisions of this notification.

By order
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Schedule 1: Location and Extent of Wetland / Wetlands Complex and its Zone of Influence

1.1 Wetland / wedands complex

The wetland / wetlands complex, as delineated, extends within an area of coverenenenenenid Within the
geographical coordinates as under:

Extremity North South West East

Latitude

Longitude

The map of wetland / wetlands complex boundary is at Map 1(a).
1.2 Boundary of area alrcady designated under provisions of other Acts and Rules

The wetland / wedand complex boundary includes an area of v.....vrvnn ha designated under other
Acts and Rules, with the geographical coordinates as under-

1.2 (@) Area designated under Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest
Acts and amendments thereof

Extremity North South West East l
Lattude
Longitude

1.2 (b) Area designated under Wildlife (Protection) Act, 1972 and amendments thereof
Extremity North South West
Latitude

East

Longitude

1.2 (c) Area designated under the Coastal Regulation Zone Notification, 2011 and amendments
thereof.

Extremity
Latitude

Longitude

North South Woest East

The above areas should be clearly demarcated on the map of wetland / wetlands complex boundary

Le. Map 1(a).
1.3 Zone of influence

The geographical coordinates of the zone of influence span an area of ..........
geographical coordinates as under:

weeeeen. D within the

Extremity North South West East
Latitude
Longitud —
songitude F-illa T \
" o ‘ . 5 > el h_-““\\ 0 PN
The map of zone of influence of the wetland is at Map 1(b). / ‘,_.ﬁ K ~ r‘*\\
Hes /Al - \
14 List of revenue villages / municipal areas falling fullv or partly within the rf’fﬂ&t&&'@iﬁk under: MA Uf? }’A \ * ‘ll:‘
i
33 h\ E '.. he
T
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1.5 List of revenue villages / municipal areas falling fully or partly within the zone of influence is as under

[Insert list]

Schedule IT: List of activities prohibited within wetland/ wetlands complex boundary

a)  Conversion for non-wetland uses mcluding encroachment of any kind;

b) Setting up of any industry and expansion of existing industries;

) Manufacture or/and handling or/and storage or/and disposal of construction and demolition waste
covered under the Construction and Demolition Waste Management Rules, 2016; hazardous

substances covered under the Manufacture, Storage

and Import of Hazardous Chemical Rules, 1989

or the Rules for Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms

Genetically engineered organisms or cells, 1989 or the H

azardous Wastes (Management, Handling

and Transboundary Movement) Rules, 2008; electronic waste covered under the E-Waste

(Management) Rules, 2016;
d)  Solid waste dumping;

e) Discharge of untreated wastes and ellluents from industries, cities, towns, villages and other human

scttlements;

) Any construction of a permanent nature except or boat je

flood level observed in the past
and,
g Poaching,
[Other activities, likely to have an
Document]

Schedule III: List of activities regulated within the boundary
of influence and for which prior approval of [State Go

required to be obtained

tties within filty metres from the mean high

ten years calculated from the date of commencement of these rules;

adverse impact on the ecosystem to be inserted from the Brief

of wetlands / wetlands complex and its zone
vernment/ UT Administration/MoEF&CC] is

Activity

Restrictions

Within the boundary of
wetland / wetlands complex

‘Within the zone of influence

[Insert from brief document]

[Insert from Brief Document]

[Insert from Brief Document]

Schedule IV: List of activities permitted within the boun,

of influence

dary of wetlands / wetlands complex and its zone

Activity

Levels and types not requiring permission

Within the boundary of
wetland / wetlands complex

Within the zone of influence

[ [Insert from brief document]

[Insert from Brief Document]

[Insert from Brief Document]
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-Ps A4 jormat 1or developing integrate vianagement Plan

Wedands provide wide-ranging ecosystem services that support human well-being in a number of
ways. Numerous plant and animal species depend on wetlands during different parts of their life-
cycle. In order to ensure that wetlands continue to provide their ecosystem services and support
biodiversity, it is essential that a well-defined strategy and actions are identified for their conservation
and wise use. An Integrated Management Plan reflects a common understanding between various
stakeholders on the management purpose, significant threats and constraints limiting conservation
and wise use, opportunities and specific actions for addressing these threats, and mainstreaming
wetlands within the wider developmental planning.

The Integrated Management Plan is formulated to serve the following purposes:

* Identify the objectives of wetland management;

e Identify the factors that affect or may affect the wetland;

* Resolve conflicts between various stakeholders having an interest in the wetland;

* Define monitoring requirements and research needs;

*  Help obtain financial resources for managing the wetland;

* Enable communication between different wetland managers, organizations and stakeholders;
® Ensure compliance with extant laws and regulation; and,

*  Demonstrate that management is effective and efficient

Systematic diagnosis of various wetlands features and factors influencing these features is essential to
arrive at management objectives and actions. The following eight steps are recommended for
developing an Integrated Management Plan:

Step 1: Preamble

4.

The process for management planning must begin with an exercise of setting up an overarching
preamble describing the rationale for application of human, technical and financial resources for the
wetland. This is a4 concise policy statement that expresses the commitment of the State Government/
UT Administration for integrated management. The preamble can be developed on the basis of:

* Importance of the wetland for the state / UT
*  Ways in which the wetlands conservation and wise use will contribute to conservation and
developmental goals

*  Alignment with sectoral policies, directives and planning frameworks

63
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Step 2: Description of wetland features

5. This step entails collation and synthesis of existing information on various site features so as to
provide a basis for the identification of management objectives. A generic listing of management
mformation needs and data requirements are presented in Table 1.

Table I: Information Required for Description of Wetlands Features

Wetland Management information needs Data requirement
feature
Wetand type Location Geographical coordinates
and extent Wetland type Land use and land cover data for the
Wetland arca wetland (at least for two seasons, pre and

Significant  inter-annual changes in the
wetland

Major changes in the wetland extent in
the last 20 - 30 years (if available)

post-monsoon)

Historical map of the wetland ( can be
developed from the Survey of India
toposheets) (if available)

Catchment/ Direct and indirect catchment of the Geology and geomorphology
" wetland Topography
]I;;Ii]::agc Geological — and geomorphological Drainage pattern
characteristics that have led to the Soll types
formation of the wetland Climate setting
Present land use and land cover of the Land use and land cover change
catchment and their implication for
wetland
Major developmental activities in the
catchment and their impacts on the
wetland
Hydrological Major sources of water inflow and Water inflow, outflow and balance
regimes outflow from the wetland Inundation pattern
Muyjor sources of sediments into the Sedimentation
wetland Groundwater
Inundation regime Water quality
Trends in water holding capacity and Water use within the basin
[actors for the decline
Water quality and pollution status
Water use pattern within the wetland
catchment and implication for wetland
Biodiversity Species richness Species richness and diversity

Role of the wetland in the life-<cycle of
migratory species

Invasive species and major contributing
factors

Major changes in species richness and
habitat and factors thereof

Biological significance of habitats

Risk of species invasion

36
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ecological and  hydrological
characteristics required for the sustained

Ecosystem = Key
Services

provision of ecosystem services
* Ecosystem services trade-offs

Provisioning  services(direct  wetland
products, eg: food, fibre, water)
Regulating services (the ability of an
ceosystem  to  regulate hydrological
regimes, influence micro-climate, reduce
disaster risk, groundwater recharge)
Cultural  services (recreational values,
cultural and religious norms and beliefs
related to wetlands)

Supporting services (Primary production
and other ecosystem functions which
enable wetlands to deliver all above

ecosystem services)

Socioeconomi | ®=  Extent of dependence on wetlands for

c¢s and livelihoods

livelihoods *  Status of community infrastructure (such
as water and sanitation) and implication
for wetands

* Livelihood vulnerability and relationship
with changes in wetland resources

= Resource use conflicts

® Major shifis in  livelihoods and
implications for wetlands

Demographic features of communities
living in and around

The contribution of wetland to income
and employment

Community  resource  use and
management practices

-

6. Attention should be paid to the robustness of data and associated uncertainties thereof, It is
recommended that the data onssite features and inked metadata are, to the extent possible,
maintained in a spatial format to enable updation at a later stage as more information becomes
available through monitoring programmes. The step should also include identification of data gaps,

Step 3: Evaluation of wetland features

7. This step entails an evaluation of information on status and trends on wetlands features (conducted

in the previous step) to identify:

a)  Key wetland features that should be a priority for management planning
b) Natural variability within these features, including describing thresholds, if any

c) Threats that limit (or potentially limit) maintenance of wetlands features in the desirable state

8. Evaluation of wetland features can be done on the basis of criteria such as:

®  Naturalness

*  Rarity

e Criticality for ecosystem functioning
* Socioeconomic importance

*  Requirement under the extant regulatory regime

9. The evaluation process will lead to narrowing down of the ;
- e ~ . 3 | - Ygvovale . > |
may be identified. The management plan is a response to these threats. Throuigh, th_ni pgt)ﬁléks, it is B4
i - ".u;.’-! { ".4’. .
TaN Her! No- 102000 /S
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ensured that the plan does not merely focus on symptoms (for example, poor water quality) but on
the root causes (in this case, ineffective sewage management in wetland catchments).

Step 4: Defining an institutional arrangement for wetland management

10. The purpose of this step is to evaluate whether existing institutional arrangements are sufficient and
effecive in addressing the threats to wetlands. Based on the gaps identfied, an institutional
arrangement for implementation of the management plan is developed.

11. This step includes:

a)  Enlisting ol government departments having programmes which impact (or have the potential to
impact) wetlands features or threats on these features;

b) An analysis of laws and regulation related to wetland, access and use of wetland resources,
biodiversity or any dimension:

c) Ownership, rights and privileges pertaining to wetlands;

d) Analysis of the role of CSOs and communities in wetlands management, with particular reference
to their views, rights and capacities; and,

€)  Gaps and challenges.

12. Based on the analysis, an institutional arrangement for wetlands management should be developed,
clearly stating:

) The nodal agency responsible for managing wetlands
b)  Role of different government departments and mechanisms for inter-departmental coordination
¢} Role of CSOs and communities

13. In line with the requirements of Wetlands (Conservation and Management) Rules, 2017, the
following should be specified:
a)  Activities prohibited within the boundary of wetlands;
b) Activities to he regulated within wetlands and zone of mfluence and regulation thresholds; and,
<) Activities permnitted.

Step 5: Setting management objectives

14. This step involves the identification of site management objectives that need to be met so as to ensure
that site features are maintained or improved. The management objectives may address the threats
identified in the previous step, and issues relating to maintenance of wetland in a desired healthy
state.

15. While defining objectives, the tollowing may be considered:

@) Measurability - The objectives must be measurable so as to enable reporting on progress towards
meeting them (for example, reducing silt load from the wetland catchment by xx %)

b) Achievability - The objectives must be achievable at least in the medium or long term. An
objective that cannot be achieved can lead to an overall loss of sense of direet
misallocation of resources (for example, completely preventing nutrient enrichn
located in the intensive agricultural landscape is an unachievable objecty,
proposition would be to reduce the current rate by xx%,).

*
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) Indicative of purpose and not the process - The
the way the objective should be achieved. It should ideally refle
(for example - afforestation in xxx ha is not an objectiv
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objectives should not be preseriptively stating
ct the purpose of management
e but a way to reduce siltation, Focusing

just on afforestation then limits the use of other options for reducing siltation in a wetland).

Step 6: Developing a monitoring and evaluation plan

16. This section aims at outlining a monitoring
management effectiveness and identify needs for mid-term correction,

Performance indicators

and evaluation plan to enable assessment of overall

17. For each of management objectives, a set of performance indicators should be identified.

Table 2 Perfonmnance Indicators

wetland usages

Wetland feature Management Performance Indicator Means of measurement
objective

Area Maintain wetland Wetland area which has | Area estimated [rom analysis
area not been altered for non- | of remote sensing images and

ground truthing

Catchments Reduction in silt
load from

catchment

Silt load

Monitoring pilot watersheds

Hydrological
regimes

Reduce pollution

Biological Oxygen
Demand, Chemical
Oxygen Demand or any
other water quality
parameter assessed
against a threshold

Water quality monitoring

Enhance
hydrological
connectvity within
wetlands complex

Area of wetland complex
mnundated during high
floods period

Analysis of remote sensing
data, and hydrological surveys

Maintain and
enhance habitat of

Biodiversity

waterbirds

Area of wetland used by
waterbirds

Physical survey

Reduce area under

Area under invasive

Analysis of remote sensing

invasive macrophyte images and ground truthing
macrophyte
Maintain fish Fish species richness Sampling -
" 3 =9 . ’ -.I A Y L
species richness . ) C o
P . "\-\‘
\ AL
el ila‘ 0 OV
\ 7 Wodel House, Lkn
39 . Np- 3342000 /-
/ v
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Socioeconomics Reduce use of Number of destructive Survey
harmful fishing fishing gear used in the
practices welland
Reduce direct Reduction in 9 of Socioeconomic surveys
dependence of income derived from
communities on weltland
capture fisheries

18. For each performance indicator, a baseline value at the beginning of management plan
implementation may be specified. These values should be tracked over the course of management
plan implementation to assess whether management objectives are being met.

Monitoring mechanism

19. Besides setting up performance indicators for the management plan, it is also essential to set up a
monitoring system for the wetland to be able to assess changes in ecosystem condition over a period
ol time.

20. A generic listing of monitoring parameter, method and frequency is presented in the Table 3 below.
Parameters marked with a single asterisk (*) sign are relevant for all wetlands and must from a part
of the monitoring system. In addition to these, parameters marked with a double asterisk (**) are
relevant for wetlands located in urban and peri-urban areas. Other parameters may be included based
on the assessment of relevance and wetland contexts,

21. Photographic documentation (before, during and after management intervention) may also be
maintained as part of monitoring process. Aquatic drones/ buoy- based sensor induced ransmission
for online data updating may be used for large wetlands, which will further help in enriching the
management practices.

Table 3: Parameters lor wetlands montoring

Wetland feature Monitoring parameter Monitoring method Recommended
Frequency
Wetland extent o Wetland area* Remote sensing and Once in a year
ground truthing

* Land use and land | Remote sensing and Once in a year
cover within the | ground truthing
wetland area

* Connectivity with | Remote sensing and Once in a year

other adjoining | ground truthing
wetlands, river /
streams, coastal

Z0ne

40
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Wetland Catchment

Climate

Data from the nearest
weather station

Monthly

Land use and Land

Remote sensing and

Once in 3 vears

Hydrological regimes

Cover* ground truthing

Total sediment | Stream gauging station Monthly
yield

Total nutrient yield | Stream gauging station Monthly
Water inflow and | Stream gauging station Monthly

outlow™

Waterholding
capacity

Bathymetric survey

Once in 5 vears

Peak inundation

Remote sensing and
ground truthing

Once in 2 vears

Dissolved Oxygen,
Biological Oxygen
Demand *

Data from water
quality sampling
stations

Atleast monthly

Chemical Oxygen
Demand **

Data from water
quality sampling
stations

Adeast monthly

Number of point
sources discharging
untreated  sewage

mto the wetland **

Surveys

Once a vear

Biodiversity and
Habitat

Population of

major wetland
dependent  species
groups  (such  as
walerbirds,

mammals ete.)*

Mid-winter counts

Once a vear

Habitat use by key
species

Physical surveys

Once a vear

Number of

migratory  species
using the wetland as

a habitat

Physical surveys

Once a vear

Area under invasive
macrophyte * *

Physical surveys

Once a year

Ecosvstem Services

Annual Fish yield

Sampling

Monthly samfles’

estimiilt_-, s

A
collated into an annual ') /-

™
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Number of tourists

Surveys

Monthly samples
collated into an annual
estimate

Volume of surface
water  abstracted
from wetland

Hydrographic surveys

Monthly samples
collated into an annual
estimate

Volume of | Hydrographic surveys | Once a vear
groundwater

recharged

Proportion of | Hydrographic surveys | Once a year

floodwaters  stored
m the wetland

Use of wetland for | Surveys Annual estimate
research and
education
Livelihoods Population  living | Surveys Once every three vears
around the
wetland*
Population Surveys Once every three vears
depending on
wetlands for
hivelihoods
Number of | Surveys Once every three years
houscholds around
the wetland using
safe sanitation
practices
Participation ol | Surveys Once every three years
communities n
wetlands
management J

(i) For wetlands less than say 100 ha,

Note: (i) The Irequency, as above, is advisable for wetlands
nature. The Wetland Authority may suitably

Step 7 - Developing an action plan

22. The last stage of the management planning process includes
nterventions that address the identfied man:

presented in Table 4. The projects need to be

While identlying activities for m

a)  Ecosystem-based interventions should be promoted as far

as possible /
b) Engineering interventions in wetlands should be taken up 1 a limited ma L 9y

assessments conducted for all major works

©) Operations and maintenance of all struc tural works should be included i p;i) ol d&:ﬁ}gﬁ!
+2

above 100 ha and is indicative in
modity based on logistics involved.

the frequency may be appropriately divided.

defining the action plan, or specific

sement objectives. A generic listing of activities is
defined very clearly to ensure good lnlpILnlelltdI]UIl
anagement of wetlands, the following must be kept in

Qf :

t.ﬁ)’
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d) Participation of local communities should be included to the extent possible

Table 4: Generic listing of

activities for management of wetlands

43

Management Activities Key considerations
Plan component
Boundary Boundary mapping Site boundaries should be established with reference to
delineation and | and delineation mundation regimes, soil conditions and vegetation types.
demarcation Landscape connectivity should also be taken into account when
wetlands exist in patches. All activities should be completed
within the first year.
Removal of Boundaries should be notified and legally protected wherever
encroachments possible. All activities should be com pleted within the first year.
Shoreline Mostly required for wetlands m urban and peri-urban setting. For
management stabilizing bunds of wetlands, naturalization of slopes using
vegetative measures should be preferred. Development of
' promenade for urban lakes can be included based on an
evaluation of natural drainage and shoreline ecosystemn niches.
Catchment Alfforestation and Catchment conservation plans should be developed at watershed
conservation aided regeneration scales and based on Joint Forest Management approaches.
Native species should be used for forestry operations.
Pilot watershed should be periodically monitored to assess
changes in soil moisture regimes.
Livelihood interventions for catchment communities aimed at
reducing dependence on wood as an energy source should he
included as appropriate,
Small scale Community participation in design, implementation and post-
engineering measures project maintenance of structures should be ensured.
(gully plugging, check
dams, gabion
structures etc.)
Water Selective dredging Dredging to be used only selectively, and be based on
management and desilting to assessments of bathymetric profile and species Interactions. For
improve hydrological inflowing channels, dredging ca be used (o improve water inflow.
conneclivily e
N
c . AT =
Interception, Mostly recommended for wetlands in-the ufban and prisurban
e o S 8 SR < i
L diversion and setting. /" Q" o . NY X
Nt AN
T
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Management
Plan component

Activities

Key considerations

treatment of point
sowrces of pollution

Provision of comprehensive sanitation and safe drinking water
coverage o communities living around the wetlands may be
ensured.

Engineering (STPs) as well as biological options (constructed
wetlands) should be evaluated for application. Planning for
Operation and Maintenance expenses should be included for all
engineering structures.

Construction and
operation of hydraulic
structures for
maintenance of water
regimes and flood
control

For each significant structure, environmental impact assessments
should be carried out prior to construction,

Balancing water
allocation for human
and ecological

Environmental flows for wetlands, hydrological regimes of which
are affected by hydraulic structures, should be assessed and
implemented in consultation in water managers

purposes
Biodiversity Habitat evaluation Undl specifically desired, plantation of terrestrial plant species in
conservation and improvement wetlands should be avoided.

Improvement and Community groups should be involved in habitat monitoring and

maintenance of mainienance of migratory routes

migratory routes

Maintenance of Community groups should be involved in the maintenance of

breeding and breeding and spawning grounds

spawning grounds for

key species

Management ol A mix of mechanical and biological methods for controlling

invasive species species invasion should be used.

For plant invasives, economic utilization along with physical
removal should be included.

Sustainable Microenterprise Identification of micro-enterprise development options should be
resource development for based on an assessment of community livelihoods, capacities,
development reducing dependence | resources and market linkages.
and livelihood on wetland resources
improvement for livelihoods

Sustainable fisheries Only capture based fisheries technigaés sRoul o

development natural wetlands . (g)

/ 4

14 {_\;(

72




1200

Management Activities } Key considerations
Plan component !
Options for improving culture fisheries in areas around wetlands
may be included to reduce dependence on capture fisheries
Sustamable Organic farming practices in immediate catchments should be
agriculture included to minimize nutrient enrichment n wetland.
development
Institutional Setting regulatory Site regulation should be harmonized with national and State level
development regimes regulations.

Local customary self-regulation which supports maintenance of
conservation values should be promoted

Development of
monitoring and
evaluation system

Comprehensive me nitoring and evaluation mechanism for
hydrological, ecological, socio-economic and institutional features
should be made a part of the management system

Involvement of stakeholders in monitoring should be
encouraged.

Communication and
Outreach

Increasing awareness on values and functions of wetland should
be made an integral part of the management plan.

The use of television, print, electronic and social media for
awareness generation and outreach may be included as
appropriate. Developing and disseminating dos and donts in
wetlands for general public may also be considered.

Research

For each site, key research arcas to support management neecls
should be identified and included in the management plan

Step 8: Developing budget and financing plan

23. A complete costing of the Integrated Management Plan item wise may be done for the entire tenure
of the plan using the existing norms of the State and central government, as may be the case. Year

wise requirement of funds for
works/activities should be prepar
requirement of funds may be

1able 5: Summary of budget

various items of work/ activities, band PERT charts for the
red. Summary of Cost Estimates and year-wise breakup of the
presented in the formats given below:

S. No.

Management Plan component

p——
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Table 6: Year wise breakup of requirement of funds

S. No.

Activity | Funds Funds Funds Funds Funds Total
Required | Required ! Required | Required Required
inYrl inYrll |inYrIl |inYrIV |inYrv

Table 7: year wise breakup of requirement of funds

B | Funds from | Funds from | Funds from Funds from | Funds  Funds |
No | Budge | Central State other private available require
t Governmen | Governmen donors(Projec | sector(Nam from d to be
' t Scheme t (Scheme tand donor | e of the - convergenc | raised
(Scheme Name) name) agency) € sources
Name) ' :
(@ (b) © (d) (e) B= ) +) | (@ = (a)-
+d) + (e) ()
- | | |
! | | .i
L R ’ | L

Format for compiling Integrated Management Plan

24. The management plan should have a cover sheet with the following information:

Wetland Name
Wetland Area (in ha)
Location: (District(s), State / UT)
Area of the direct catchment (in ha)
Name of the nodal agency for management plan implementation
Management plan period o
Date on which approval of State / UT W, etland Authority was obtained k.
/ /AK. MAURYA

Total budget

_ I f oc;
Total funds available [rom convergence sources i i @ . e
WL 7 Mol House, Lo,
46 VN B Mo 31302000




25. The management plan may be compiled
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in the following eight chapters:

| management planning
,f

-

wetland, ways i which wetlands
conservation and wise use will
contribute to state conservation and
development goals and alignment
’mﬂl state and central government
policies, directives and planning
frameworks

Chapter heading | Sub-headings Explanation Reference to
Management
Planning Steps
1. Introduction 1.1 Rationale for Describe the importance of Step 1

[ 1.2 Terms of reference Enlist the overall terms uflcﬁ.rcmcﬁtcp 1
E for the management plan

_[ 1.3 Approach and Method Provide an overview of approach  Step 1
|

'(\\.us n which the recommended
ie.teps have been used)

Describe the data sources and
ires::arr:h carried out for
iTn.'an'zlgelm:|1t planning if any

2. Description of
wellands features

I
|
|
[ g -
I Description of wetland
| features

lo Location and extent
[ » Wetland catchments

| * Hydrological regimes

{Desmbe wetland features. As far as
posalb[e, present the data in maps.

Ste p2

= Biodiversity
®  Ecosystem Services
*  Socioeconomics and
livelihoods
3. Evaluation of Evaluation From the wetlands features Step 3
wetlands features ® Priority wetland features ;dcscrihed in the previous section,
that need to be enlist the priority wetlands features.
maintained and
thresholds thereol Desc ribe the threats that adver sely | ———
L » Threats affect the priority wetland feal‘urcs ;\- B
| 2 b Rl
i i /,- e
‘1. i "‘\ |\f-|!' [E &l e
tvocar,
47 n’ .p‘J'!“‘m. —I.,""-
R A ".'{_':,.l,“ﬂ),
- : B
_-__‘{_‘-. ., \ .
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Chapter heading Sub-headings Explanation Reference to
Management
Planning Steps
4. Institutional 4.1 Review of existing Provide an overview of the current Step 4
arrangements | arrangements institutional arrangements in the
I ¢ Key organizations and context of wetlands management
programmes
* Rules and regulations
| * Role of civil society and
| community based

organizations [

4.2 Gaps Discuss why the current Step 4
! mstitutional arrangements are |
- insullicient in ensuring wetlands
conservation and wise use.

T
4.3 Proposed arrangements Propose nstitutional arrangement  Step 4

for wetland management for wetland management, which
specific focus on a) nodal agency,

| b) role of various departments and
agencies and coordination

mechanism, and ¢) the role of civil
society and communities,

Develop an organogram for |

management plan implementation. |
|
5. Setting 5.1 Goal and purpose Provide a statement of the overall Step 5
Management goal that the management plan
Objectives seeks to achieve
5.2 Benefits (ecological as Summarize the ecological and |
well as societal) economic benefits that are expected
from management plan
! implementation |
5.3 Management objectives  Enlist the specific objectives Step 5
5.4 Strategies Describe strategy(ies) for achieving Step 5
each of the management objectives |
|
6. Monitoring 6.1 Monitoring strategy Present an overview of monitoring Step 6
and evaluation the wetland, and management plan lr
plan implementation |
6.2 Monitoring parameters, Describe the monitoring /‘//: ’ i f‘) }x

frequency and responsibility  parameters, the frequency é e
monitoring and the agenc

be responsible for monit
1

ng/ Aﬁ Adval J“—

ha wifl | v *\
MAURT A =
O

48

] | HDN"
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Gmpter heading | Sub-headings txplangtion Reference to
Management
Planning Steps
6.3 Institutional design Describe how coordination Step 6
between different monitoring i
| iagencies will be achieved.
6.4 Infrastructure and }Discuss the infrastructure and Step 6
| human resources design !human resource requirement for
[[imp]emen ting the management
plan as far as possible, including
I?lc)ml universities, research
| organizations and NGOs in
! wetlands monitoring
. 6.5 Reporting '[Discuss the frequency in which iStep 6
f ifn:purtitzg shall be done and the |
i responsible agency.
6.6 Review and adaptation Discuss how the monitoring Step 6
| outcomes will be used to adapt
' management
7. Developingan | 7.1 Component wise !Gencric listing ol activides Step 7.1
Action Plan | activities linked with {imlicaling: [l
management objectives ®  What will be done?
| *  Where will the activity be |
Ji done?
} ®  Whatis the priority for the
activity?
|
ii 7.2 Components for For all activities eligible for suppm't}Step 7.2
El consideration for support under NPCA indicate:
- under National Plan for e Why is the activity important?
] Conservation of Aquatic * How will the activity be
I Ecosvstems (NPCA)

* implemented? (include
| intermediate steps, technical

77

|

|
i : . - r
| specifications and relevant |
| | drawings, as may be the case) |
| : 7 .. |
| e Where will the activity be
| implemented? l
.E '® Who will implement the ]
i Ao |
| actvity? F e
I * What are the quantitative c r?)'”"r X
P targets to be met? .“'1:}\\

ey
r, Ji Advocae =
49 i, ', Modul House, Lka. {7
“oo\ Peel No- 31342000 / =
s
NOp~——r
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Chapter heading Sub-headings Explanation erence to

anagement
lanning Steps

L

8. Budget and i 8.1 Activity linked budget Present a summary budget in line :!Stcp 8
activity phasing | with Table 5

Provide details of funding available [
from convergence sources in line |
with Table 6 J
Provide detailed budget for NPCA l
n line with Table 7 |

|
i
|
——— ; =
' 82 Time planning Present a monthly Gantt Chart for Step 8

f management plan implementation ’ J

Checklist for submission of Integrated Management Plan

Approved by the State Govt/ UT Administration/ State Wetands Authority/ UT Wetlands
Authority (minutes of meeting to be enclosed)

Forwarding letter states -commitment of the State Government/ UT for providing their share
ol budget (supporting document indicating concurrence to be enclosed)

Integrated Management Plan has a cover sheet providing details on Wedand, catchment area,
implementing agency, total budget and fund requested from NPCA

Briel Document is enclosed with the management plan (as per Annex V)
Wetlands map is provided in a standard GIS format

Map of zone of influence in provided in a standard GIS format.
Management plan is aligned with recommended format of eight chapters

All activities proposed to be funded by the NPCA fall within the list of core and non-core
activities

Necessary drawings and technical specilication for major activides is provided.
Core activities have been allocated not less than 75% of the budget
Non- core activities have been allocated not more than 25% of the budget

Budget has been prepared with reference to an approved Schedule of Rates

-

7A0TAR
/""—7‘“\‘\'

74 ’/, R )
/ AK. MAURY -
) | Advocar, |

7, Model House, Lko.
6‘ Read No- 31(34)2000
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: Format for reporting status of notified urds
l. Welands / Wetlands Complex Name; Report Date: —’
Reporting Officer:

2. Wetlands status

2.1 Area: current- ; In notification -
2.2 Water inflow and outflow (attach data in an annex)
2.3 Water quality (attach data in an annex)

2.4 Status of major threats

(such as encroachment, linear infrastructure development, destructive fishing practices, untreated
sewage discharge, solid and liquid waste dumping, dumping of hazardous waste, invasive species,
habitat modification / destruction/alteration or any other that has or may induce an adverse change in

wetland ecological character)

3. Status of enforcement of the regulatory regime

Activity regulated Whether Violation if any? Where has the
regulation violation heen
complied with? reported?

Action taken

4. Implementation of the management plan

Management Plan Progress of Nodal agency Remarks (successes
Component and implementation during and challenges)
Activity Planned for the period

the period

79
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ITEM NO.6 COURT NO.13 SECTION PIL-W

SUPREME COUR T OF INDIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 304/2018
ANAND ARYA . Petitioner(s)
VERSUS
UNION OF INDIA Respondent(s)
(IA No. 131361/2018 - INTERVENTION APPLICATION)
WITH
W.P.(C) No. 230/2001 (PIL-W)
(I.A.ND.203606/2022 IN W.P.(C)NO.230/2001
IA No. 203606/2022 - INTERVENTION APPLICATION)
W.P.(C) No. 302/2020 (PIL-W)

(FOR impleading party ON IA 172736/2024
FOR INTERVENTION/IMPLEADMENT ON IA 172736/2024

Date : 11-12-2024 These matters were called on for hearing today.

CORAM : HON'BLE MR, JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH

For Petitioner(s) mr. Gopal Sankaranarayan, Sr. Adv.
Ms. Trisha Chandran, Adyv.
Mr. Naresh Kumar, AOR

Mr. Jayant Bhushan, sr. Adv.
Ms. Reena George, Adv.

Mr. Rohit Kumar Singh, AOR
Mr. Amartya Bhushan, Adv.
Mr. Yojit Mehra, Adv.

Ms. Anitha Shenoy, sr. Ady.
Ms. Shibani Ghosh, AoOR
Ms. Ayushma Awasthi, Adv.

’ : % i O 1A 7

L o Ms. Himanshi Gupta, Adv, AR P

NEETr Respondent(s) Ms. Aishwarya Bhati, A.S.G. /f ‘fﬂ\ﬁ.ﬁﬁ.u’ij”f
Ms. Swarupma Chaturvedi, Sr. Adv. - Adyicete |

Ms. Manisha Chava, Adv. WL 1 M Touse. ey
Mr. Gurmeet Singh Makker, AOR ' i o s L))
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Bhuvan Mishra, Adv.
Aman Sharma, Adv.
Sunita Sharma, Adv.
Rohan Gupta, Adv.

P. V., Yogeswaran, AOR

Manish Kumar, AOR
Ravi Shanker Jha, Adv.

Kunal Verma, AOR

Sumita Hazarika, AOR
Shiv Sagar Tiwari, AOR

Shiv Mangal Sharma, A.A.G.
Manish Chaubey, Adv.
Milind Kumar, AOR

Anil Shrivastav, AOR
Ashok Kumar Singh, AOR

Guntur Pramod Kumar, AOR
Prerna Singh, Adv.

Samarth Krishan Luthra, Adv.
Dhruv Yadav, Adv.

Shuvodeep Roy, AOR
Deepayan Dutta, Adv.
Saurabh Tripathi, Adv.

Abhimanyu Tewari, AOR
Eliza Bar, Adv.

Aishwarya Bhati, A.S.G.
Swarupama Chaturvedi, Sr. Adv.
A K Panda, Adv.
Wasim Qadri, Sr. Adv.

Ruchi Kohli, Sr. Adv.

Mukesh Kumar Maroria, AOR
Sunita Sharma, Adv.

Rohit Pandey, Adv.

Swati Ghildiyal, AOR
Prashant Bhagwati, Adv.
Devyani Bhatt, Adv.

Supriya Juneja, AOR

Anand Sharma, Adv.

Sandeep Jindal, AOR el lﬁwdﬁzkjim <]

Vishwanathan Iyer, Adv. fQ\Gﬁmenuumf/ZgﬁJ
N q 'ff’
e
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Arman Sharma, Adv.

Shimpy Sharma, Adv.

Pooja Sharma, Adv.
Yeshasvi Shrivastava, Adv.

Parth Awasthi, Adv.
Pashupathi Nath Razdan, AOR

V. N. Raghupathy, AOR

Nishe Rajen Shonker, AOR
Anu K Joy, Adv.
Alim Anvar, Adv.

Sunny Choudhary, AOR

Abhimanyu Singh Ga, Adv.

Sarad Kumar Singhania Aor, Adv.
Rashmi Singhania, Adv.

Bharat Bagla, Adv.
Siddharth Dharmadhikari, Adv.
Aaditya Aniruddha Pande, AOR

Pukhrambam Ramesh Kumar, AOR
Karun Sharma, Adv.
Rajkumari Divyasana, Adv.

Avijit Mani Tripathi, AOR
Upendra Mishra, Adv.

P. S. Negi, Adv.

T.k. Nayak, Adv.

Anando Mukherjee, AOR
Shwetank Singh, Adv.

K. Enatoli Sema, AOR
Limayinla Jamir, Adv.
Amit Kumar Singh, Adv.
Chubalemla Chang, Adv.
Prang Newmai, Adv.

Gaurav Khanna, AOR
Natasha Sahrawat, Adv.
Rudraksh Pandey, Adv.
Gautam Barnwal, Adv.

Deepali Bhanot, Adv. =
Alisha Roy, Adv. 49’#_h‘““\\

b X/QOTA@yk
Baani Khanna, AOR %// ; -t*\
Robin Singh, Adv. i1 /5 K. MAURYA 1
Rohit Kumar, Adv. &7 ' Advocale !;ih

!
HCH
Siddharth Mishra, Adv. ch{ 7, Morel House, Lo, | D
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Sameer Abhyankar, AOR
Rahul Kumar, Adv.
Aakash Thakur, Adv.
Aryan Srivastava, Adv.
Ayushi Bansal, Adv.
Sarthak Dora, Adv.

Purnima Krishna, AOR
M.f. Philip, Adv.
Karamveer Singh Yadav, Adv.

R. Ayyam Perumal, AOR

Garima Prashad, A.A.G.
Sudeep Kumar, AOR
Abhishek Saket, Adv.
Manisha, Adv.

Rupali, Adv.

Srisatya Mohanty, Adv.
Astha Sharma, AOR
Ripul Swati Kumari, Adv.

Aishwarya Bhati, A.S.G.
Swarupama Chaturvedi, Sr. Adv.
S.wasim A. Qadri, Sr. Adv.
Ashok Kumar Panda, Sr. Adv.
Ruchi Kohli, Sr. Adv.

Varun Chugh, Adv,

Krishna Kant Dubey, Adv.
Bhuvan Kapoor, Adv.

Neeraj Kumar Sharma, Adv.
Indira Bhakar, Adv.

Sunita Sharma, Adv.

Gautam Kumar, Adv.

N Visakamurthy,aor, Adv.
Shreekant Neelappa Terdal, AOR

Aravindh S., AOR
Abbas B, Adv.
Aman Gautam, Adv,

Suveni Bhagat, AOR

Gopal Prasad, AOR B g
Srishti Agnihotri, AOR V4 '
Sanjana Grace Thomas, Adv. / SA K MALURYA

D.p.singh, Adv. i~ |
Tara Elizabeth Kurien, Adv. |
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Mr. Shishir Pinaki, AOR

Mr. Dhanaeswar Gudapalli, Adv.
Ms. Mallika Das, Adv.

Mr. Nandi Kiran Kumar, Adv.

Mr. Akash Vashistha, Adv.
Mr. Rishi Sehgal, AOR

Mr. Midhun Aggarwal, Adv.
Ms. Vaishnavi, Adv.

UPON hearing the counsel the Court made the following
ORDER

Prior to 2017, the figures given by ISRO regarding the number of
wetlands in India having an area more than 2.25 Hectares was 2,01,503. The
latest ISRO data, which is of the year 2021, shows that this figure has now
increased to 2,31,195.

Now these figures have to be checked on ground. The Wetlands
(Conservation and Management) Rules, 2017 (in short, “the Rules”) and the
guidelines issued thereunder prescribe that the next step after identification of
such wetlands is what is called Ground truthing, which is the term given to the
actual inspection of these wetlands by a team constituted by the State for that
purpose. This step has, however, been neglected by almost all the States,
except the State of Punjab to some extent. As regards demarcation of these
wetlands all States have done almost nothing up till now.

We have been informed at the Bar that each State presently has a
Wetland Authority. In fact, reading of Rule 5 suggests that the State e Wetlands

E/ A0 TASN
Authority has already been constituted. Rule 5, by which the Stat

YOcate
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i
+
Authority as well as such Authorities in the Union Temtm‘%s have%ggm . )
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constituted and the powers to these Authorities have been given, reads as

under :-

“Wetland Authorities — (1) The Central
Government hereby constitutes the State
Wetlands Authority in each State with the
following members, namely ; -

XXXXX
(2) The Central Government hereby constitutes
the Union Territory Wetlands Authority for each
Union Territory with the following members,
namely -

XXXX
(3) The State Wetlands Authority or Union
Territory Wetlands Authority may co-opt other
members, not exceeding three in number, if
required.

(4) The State Wetlands Authority or Union
Territory Wetland's Authority shall exercise the
following powers and perform the following
functions, namely :-

a)Prepare a list of all wetlands of the State
or UT within three months from the dateof

publication of these rules;
b) Prepare a list of wetlands to pe notified,
within six months from the date of T

22
publication of these Rules, taking into 7% S
cognizance any existing list of wetlands Rya *
prepared/notified under other relevant State ’,-'-_:f { - _JM’I "
Z\ Reaz M BN /o

\ A 8G. (Y0=
- ""..




86

1213

Acts;

¢) Recommend identified wetlands, based

on their Brief Documents, for regulation

under these rules;

d) Prepare a  comprehensive digital

inventory of all wetlands within one year

from the date of publication of these rules

and upload the same on a dedicated web

portal, to be developed by the Central

Government for the said purpose; the

inventory ought to be updated every ten

yéars;

e) Develop a comprehensive list of activities,

to be regulated and permitted within the

notified  wetlands and theijr zone of
influence;

) Recommend additions, if an y, to the list of
prohibited activities for specific wetlands;

g) Define strategies for conservation and

wise use of wetlands within thejr jurisdiction;

wise use being a principle for managing

these ecosystems  which incorporates

sustainable uses (such as capture fisheries

at subsistence level or harvest of aquatic

plants) as being  compatible with

conservation, if ecosystem functions (such

as water storage, ground water recharge,

flood buffering) and values (such as

recreation and cultural) are maintained or

enhanced ;
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h) Review Integrated Management Plan for
each of the notified wetlands (including
trans-boundary wetlands in coordination
with Central Government), and within these
plans to consider continuation and support
to traditional uses of wetlands that are
harmonized with ecological character:

) Recommend mechanisms for maintenance
of ecological character through promotional
activities for land within the boundary of
notified wetlands or wetlands complex have
private tenancy rights,

J) Identify mechanisms for convergence of
Implementation of the management plan
with the existing State/UT level development
plans and programmes;

k) Ensure enforcement of these rules and
other relevant Acts, rules and regulations
and on a halfyearly basis (June and
December of each calendar year) inform the
concerned  State  Government or ur
Administration or Central Government on
the status of such notified wetlands through
a reporting mechanism;

/) Coordinate Implementation of Integrated
Management Plans based on wiseuse
principle through various line departments /(.3
and other concerned agencies; _f,’ i
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m) Function as a nodal authority for all
wetland - specific authorities within the
State or UT Administration;

n) Issue necessary directions for the
conservation and sustainable management
of wetlands to the respective implementing
agencies.

0) Undertake measures for enhancing
awareness within stakeholders and Jocal
communities on values and functions of
wetlands; and

p) Advise on any other matter suo-motu, or
as referred by the State Government/UT
Administration.

(5) The concerned Department of the State
Government or Union Territory shall provide all
necessary support and act as nodal Department
and Secretariat to the Authority.

(6) The Authority shall, within ninety days of
publication of these rules, shall constitute -

(@) a technical committee to review brief
documents, management plans and advise on
any technical matter referred by the Wetland
Authority and

(b) a grievance committee consisting of four

members to provide a mechanism for hearing

ol
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and forwarding the grievances raised by public to
the Authority;

(7) The Committees referred to in sub-rule (6)
shall meet at least once in every quarter to
perform their functions.

(8) The Authority shall meet at least thrice in a
year.

(9) The term of non-official members of the
Adthon'ty nominated by State Government or
Union Territory Administration, shall be for a

period not exceeding three years.”

It is clear now that the ground truthing and the demarcation of wetland
boundary is the next step, which is to be undertaken by each of the State/UT
Wetland Authorities in coordination with concerned nodal Department as
provided under the Rules. It is a Statutory function which has been assigned
to them under the Rules. We, therefore, direct each of the State/UT Wetland
Authorities to complete ground truthing as well as the demarcation of wetland
boundaries of each of the Wetland which have been identified for their State
by Space Application Center Atlas (SAC Atlas), 2021.

For easy accessibility of this, each of the State/UT Wetland Authorities
shall complete this work as expeditiously as possible, but definitely within a

period of three months from today. Ms. Aishwarya Bhati, learned Additional

Solicitor General, has assured this Court that they shall be/--"g@gm\

89

monitoring with each of the State and shall file a detailed affiddvit . WWY A N

|




90
1 21] 14
next date of listing.

Vide our order dated 03.04.2017 (in Writ Petition (C) No. 230 of 2001),
this Court has passed certain directions regarding protection of Ramsar
Convention Sites (of wetlands) to be monitored by each of the High Court
concerned and 15 High Courts were given such a direction. The relevant
portion of order dated 03.04.2017 is reproduced as under :-

“We have put it to learned counsel for the petitioner that
insofar as the Ramsar Convention sites are concerned,
since they are matters of international heritage, it might
be more appropriate if the concerned High Courts
monitor the management of these sites at least till there
is some visible improvement. Learned counsel for the
petitioner says that he has no objection to this.

Under the circumstances, we direct the Registry of this
Court to make photocopies of the affidavit filed by the
Unioq of India by Dr. A. Duraisamy, Scientist 'F' and
Member  Secretary, Central Wetland Reguilatory
Authority and send it to the following High Courts:High
Court of Judicature at Hyderabad for the States of

Q

Telangana and Andhra Pradesh, Gauhati High Court, ﬂ
K/ 0TA ° N\
Gujarat High Court, Himachal Pradesh High Court, J&_ - #

High Court, Kerala High Court, Madhya Pradesh H/%h
i
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Court, Manipur High Court, Orissa High Court, Punjab
and Haryana High Court, Rajasthan High Court,
Madras High Court, Tripura High Court, Allahabad High
Court and High Court at Calcutta, The affidavit be sent
to the Registrar General of all the aforementioned High
Courts within two weeks from today. A copy of all the
orders passed by this Court from 10th September, 2014
till today shall also be sent to the concerned High
Courts along with the affidavit. We request Hon'ble the
Chief Justice of the concerned High Court to treat the
affidavit as a suo motu public interest petition and, if
necessary, appoint an amicus to assist the court so as
to ensure that the Ramsar Convention sites within their
jurisdiction are properly maintained. The affidavit by the
Union of India should be filed within six weeks. List the

matter on 12th July, 2017

Now, the latest figure shows that these Ramsar sites have increased
from 26 to 85, including 59 additional sites (cited below) falling under 5 other
additional High Courts i.e. Patna, Bombay, Karnataka, Gauhati (Aizawl Bench

as well) and Uttarakhand. The list of updated RAMSAR sites has been given

f
=AU L A A
i

e, gL

to this Court, which is reproduced as under:- _ P

J0are
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“List of 85 Ramsar Sites

A" o,

O
OP

"""-—..__

Date of ]
2 > Area
State/UT Wetland Designati
g (hectares)
Andhra 19-08-
i Pradesh (1) 1. Kolleru Lake 2002 90100
2. A (1) 2 Deepor Beel 13-08- 4000
. | Assam A ep 2002
21-07-
3. Kabartal Wetland 2020 2620
3. | Bihar (3) 4 Nagi Bird Sanctu 11-10- 206
; a . gi Bir ctuary 2023
;. 11-10-
5. Nakti Bird Sanctuary 2023 333
24-09-
6. Nalsarovar 2012 12000
> Wadhvana Wetland 03-D4- 630
4. | Gujarat (4) 2021
y 3 Thol Lake Wildlife 05-04- 699
] Sanctuary 2021
9. | Khijadia Wildlife Sanctuary | 13-0% 512
' J Y | 2021
08-06-
8. | Goa (1) 10. Nanda Lake 2022 42
11. Sultanpur National Park | 2279°- 143
9. |Haryana (2) 2021
! 12 Bhindawas Wildlife 25-05- 412
) Sanctuary 2021
19-08-
13. Pong Dam Lake 2002 15662
Himachal 08-11-
¥ iy Pradesh (3) 14, Chandertal Wetland 2005 49
08-11-
15, Renuka Wetland 2005 20
14| Jammu and 23-03-
Kashmir (5) 16. Wular Lake 1990 18900
: 08-11- T
17. Surinsar-Mansar Lakes ZOOMO g N
—tma N
18. Hokera Wetland 2074 A.K 135 \\
L 19. Hygam Wetland 0 Aapo,, !

IS( “‘0 / /
{34 34

W
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B Conservation Reserve 2022 ]
Shallbugh Wetland 08-06-
20. Conservation Reserve 2022 1675
Ranganathittu Bird 15-02-
1. Sanctuary 2022 218
22. Ankasan'nudra Bird 10-03- 98.76
Karnataka Conservation Reserve 2023
1) 23 Aghanashini Est 1402 4801
L ghanashini Estuary 2023
Magadi Kere Conservation | 14-02-
28 Reserve 2023 %36
25 Asthamudi Wetland | +9-08- 6140
’ s " 2002
19-08-
20, Kerala (3) 26. Sasthamkotta Lake 2002 373
19-08-
27 VembanadKol Wetland 2002 151250
17-11-
28. Tso Kar Wetland Complex 2020 0577
23.| Ladakh (2) 19-08-
29, Tsomoriri Lake 2002 12000
, 19-08-
30. Bhoj Wetlands 2002 3201
31. Sirpur Wetland o 161
234 Madh 522021
adhya -01-
Pradesh (5) 32, Sakhya Sagar 2022 248
33 Yashwant Sagar 0701 823
e ; - 2022
. 08-01- T
34. Tawa Reservoir 2024 20050
21-06-
35. Nandur Madhameshwar 2019 1437
Maharashtr 22-07-
29, a (3) 36. Lonar Lake 2020 427
13-04-
|- 37. Thane Creek 2022 6521
i 23-03-
32.| Manipur (1) | 38. Loktak Lake 1990 26600
Mizoram 31-08-
33. (1) 39, Pala Wetland 2021 1850
24, Qdisha (6) 40. Chilka Lake 0110 116500
1981 _ Lo
: ; 19-08- - SR
il i, 4 > o |
41. Bhitarkanika Mangroves 2002 4_:',‘,‘{;;5000 PR
42, Satkosia Gorge 12-10-3/ 7, 98197
2021 | #5007
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12-10- |
43, Tampara Lake 2021 300
. ; 12-10-
44, Hirakud Reservoir 2021 65400
12-10-
45, Ansupa Lake 2021 231
. 23-03-
46. Harike Lake 1990 4100
- 22-01-
47. Kanjli Lake 2002 183
48. Ropar Lake =201~ 1365
. 2002
| Punjab (6) 36-00-
49. | Beas Conservation Reserve 2019 6429
Keshopur - Mianj 26-09-
2R Community Reserve 2019 =
51. | Nangal Wildlife Sanctuary 521%9_ 116
Keoladeo Ghana National
Rajasthan 52. Park 1-10-1981 2873
1(2) 23-03-
53. Sambhar Lake 1990 24000
| Tamil Nadu Point Calimere Wildlife and 19-08-
(18) i Bird Sanctuary 2002 38300
Koonthankulam Bird 08-11-
e Sanctuary 2021 /2
56. | Chitrangudi Bird Sanctuary | 811" 260
: 9 Y 2021
=7 08-04-
57. Karikili Bird Sanctuary 2022 58
58. Pichavaram Mangrove (2)8!04/202 1479
Pallikaranai Marsh Reserve | 08-04-
S8, Forest 2022 1248
Gulf of Mannar Marine 08-04-
ol Biosphere Reserve 2022 52672
Vembannur Wetland 08-04-
Gl Complex 2022 20 o
62 Vellode Bird Sanctuar W04 77
; Y 2022
63 Udhayamarthandapuram | 08-04- 44
) Bird Sanctuary 2022 .
Vedanthangal Bird 08-04- A N \
i Sanctuary 2022 4/:—*4?1 ,{-\*--
65 Suchindram Theroor 08~04/,__/ s 4‘ ‘N
. Wetland Complex 2022 -\,1 o 4@ =4\
66. Vaduvur Bird Sanctuary | 08-0 - | <]
= 2
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2022
Kanjirankulam Bird 08-04-
97
0. Sanctuary 2022
. L. 24-05-
68. Karaivetti Bird Sanctuary 2023 453.72
Longwood Shola Reserve |24-05-
i Forest 2023 ~LBRT
70. | Nanj Bird Sanctuary | 1901 125.865
- anjarayan Bird Sa ry 2024 i
. 16-01-
71, Kazhuveli Bird Sanctuary 2024 5151.6
. 08-11-
62. Tripura (1) | 72. Rudrasagar Lake 2005 240
: 08-11-
73. Upper Ganga River 2005 26590
— 19-09-
74. | Nawabganj Bird Sanctuary 2019 225
; . 02-12-
75. | Parvati Arga Bird Sanctuary 2019 722
. 02-12-
76. Saman Bird Sanctuary 2019 526
; 03-10-
Uttar 77. Samaspur Bird Sanctuary 799
2019
63.| Pradesh 56-00-
(10) 78. Sandi Bird Sanctuary 2019 309
: 19-09-
79. Sarsai Nawarjheel 2019 161
21-08-
80. Sur Sarovar 2020 431
. 13-04-
81. Haiderpur Wetland 2021 6908
82. | Bakhira Wildlife Sanctuary ;g;)f' 2894
Uttarakhan ; 21-07-
713. d (1) 83. | Asan Conservation Reserve 2020 444
84 East Calcutta Wetland 1908 12500
54| West : il
BENgsl(2) | g Sunderbans Wetland 38'1091" 423000
23 States & " 13,58,068.
{UTs 85 Ramsar Sites 335
| ZNOR

The Registrar General of this Court is directed _tjo‘;f_s,end‘l;the“ébhjpjéte list

to all the High Courts, including the 5 High Courts which are-mentioried ‘above,
Ll o A A |

\ : ‘--';:;. i N /
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and the High Courts are requested to treat the affidavit as a Suo Moto Public
Interest Litigation where an Amicus be appointed, if necessary, to assist the
Court and ensure that the RAMSAR Sites within their jurisdiction are properly
maintained. We say this only as a continuation of our order dated 03.04.2017.

List the matter again on 25.03.2025.

(JAYANT KUMAR ARORA) (RENU BALA GAMBHIR)
ASST. REGISTRAR-CUM-PS COURT MASTER




1 224 Annexure/R10/4

Minutes of the meeting held on 15.05.2025 pursuant to Hon’ble NGT’s Order dated
01.05.2025 of EA No. 16/2019 in OA No. 153/2014 in the matter of INTACH vs.

———= _Tatler of INTACH vs.
Govt. of NCT Delhij & Ors.

Since the issue of controlling pollution in drains and water bodies affecting the
Yamuna is currently being addressed in Delhi by a high-level committee chaired
by the Lieutenant Governor, and the rejuvenation of Najafgarh Lake js closely
tied to the rejuvenation of the Yamuna, it can be handled by the same committee
for the Delhj region. For the areas in Haryana, the Chief Secretary of Haryana
can take charge of the matter *

2.1 The aforementioned order dated 16.02.2023 was challenged in the Hon'ble
Supreme Court of India in Civil Appeal No. 4100/2023, titled as Indian National Trust for

order dated 31.07.2023 directing that the EA be revived and be heard along with OA
No. 6/2021, Accordingly, the EA was revived vide order dated 1 7.10.2023,

2.2 Vide order dated 22.12.2023, the Hon'ble Tribunal recorded the submission
made on behalf of Government of NCT Delhi that a decision has been taken to declare

/
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the report disclosing the action taken in pursuance to the statement which was made
before the Tribunal on 20.02.2017.

2.3 Vide order dated 16.02.2024, the response filed on behalf of Haryana was
recorded and no satisfactory explanation has been furnished for not giving effect to the
statement which was made on 20.02.2017 fully till now. Ld. Counsel for Haryana sought

24 Vide order dated 30.07.2024, status report filed on behalf of Haryana was been
recorded wherein Haryana has decided to declare 75 acres of land as Wetland. The
Hon'ble Tribunal gave an option to petitioners to file objections, if any to the report filed
by the State of Haryana.

State of Haryana.

2.6 The Hon'ble Tribunal’s latest order dated 01.05.2025 in EA No. 16/2019 is
reproduced hereunder:

T The wetland authority of Haryana has submitted the report dated
29.07.2024 stating as under:

ascertained only after completion of the said projects, however,
anticipating the stoppage of untreated discharge and utilization of treated
effluent as per completion of projects mentioned herein above, 75 acres
(60 m width x 5000 m length)has been identified along Najafgarh Drain
which can considered for declaration as waterbody/wetland. The detail of
Such Khasra Nos. is enclosed as ANNEXURE-R/2. If after completion of
projects mentioned in preceding paragraphs, more Substantial area is

3. The above disclosure reveals that though the actyal area of sub
mergence as water body has not been determined till now but anticipating the
Stoppage of untreated discharge and utilisation of the treated effluents as per the
completion of the project 75 acres (60m width x 5000,
identified for declaring as a wetland.
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4, Learned Counsel appearing for the State Wetland Authority submits that
the brief document has already been submitted to the Wetland Division of the
Ministry of Environment, Forest and Climate Change (MoEF&CC) on 17.09.2024
and the action at the end of the MoEF&CC is awaited.

5. It has been pointed out that MoEF&CC is a party and served in this
execution application, but no one js present representing the MoEF&CC. Hence,
we direct the Secretary, MoEF&CC to ensure the representation of the
MoEF&CC on the next date through some competent advocate or through some
senior officer of the MoEF&CC. Let a copy of this order be forwarded to the
Secretary, MoEF&CC for compliance.

6. Learned Counsel for the Applicant has submitted that the area of
Najafgarh lake on the Haryana side is much large then 75 acres. He has referred
to the satellite image of 2021, Annexure-A-7 (page 1111) to show that the water
spread on September 24, 2021 was 2048 acres. He has also referred to the
satellite image (page 848) to show that in 11.1 1.2021 water spread was 1667
acres and has pointed out the image on page 849 which shows that the water
Spread range from 200 acres to 2048 acres 2 3 between 2014 to 2021. He has
also referred to Annexure A-3 concerning the Land Revenue Settlement of the
Gurgaon District - FC Channing, Settlement Officer, 1882 — extracts and has
submitted that the area of five villages was found to be inundated, covering 1772
acres. The petitioner himself has given the submergence level and area of the
Najafgarh lake in Haryana over the last 16 years as under:

£, -

Year High Flood Level (HFL) Submergence area at HFL
Contour Acres/Ha
2009 210m 3436*
2010 210.35m 3800
2011 209.75m 2100
2012 209.72m 2100
2013 209.92m 2200
2014 209.70m 2100
2015 209.70m 2100
2016 210.00m 3436*
2017 209.62m 2000
2018 210.12m 3600
2019 209.37m 1500
2020 210.6m 2000
2021 210.90m L e
2022 211.05m 5349% " T T I

929



1227

2023 210.75m 4200
2024 210.60m 4000
Average Level 210.41M 3800 Acres/1520 Ha

Source for HFL at Jhatikra: I&FC, Delhi for Levels
*Submergence Areas as/Haryana EMP

through the Chairman and serve the same.

10. The National Wetland Authority is expected to file the reply affidavit
atleast one week before the next date of hearing.

11. List on 04.09.2025.”
After detailed deliberations, the following points emerged during the meeting:

The Government of NCT of Delhi reiterated its position that the Najafgarh Jheel

is to be notified as a wetland, based on the Brief Document and the framework of
Integrated Environmental Management Plan (EMP) that have been submitted. It was
informed that the EMP submitted to MoEF&CC, in compliance with the directive of the
Hon'ble National Green Tribunal, delineates a total wetland area of 2,530 hectares, out
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water would eventually reach Najafgarh wetland, while the carrying capacity of the
Najafgarh water body is 8,115 cusecs. This indicates that the overall carrying capacity
of the drainage system is inadequate. Therefore, it was emphasized that hydrological
considerations, particularly the carrying capacity of the system, must be given due
attention in the planning process.

3.2 The Government of Haryana expressed its intention to construct a bund on the
Haryana side. In this context, it was informed that the Hon'ble Supreme Court vide order
dated 8" February2017, 4" October 2017 and 11" December 2024has inter-alia
directed to protect the 2, 31,195 wetlands (as mapped by Space Application Centre,
ISRO) as per Rules 4(2) of the Wetlands (Conservation and Management) Rules,
2017.It was further proposed to undertake a hydrological modelling study to delineate
the wetland boundary. Given the influx of both rainwater and sewage during the
monsoon season, it was suggested that the boundary be determined by excluding areas
influenced solely by sewage. It was further noted that storm water diversion presents
significant challenges. The existing wetland serves as a flood buffer, providing
temporary storage and delaying downstream overflow. This functional role should be
duly considered while delineating the wetland boundary. It was also recommended that
land use planning in the region should factor in disaster risk reduction, with the wetland
being an essential buffer to accommodate excess storm water, especially given the
degraded and choked state of existing drainage channels,

Action Point

» A joint report shall be submitted within two months by Wetlands International
South Asia (WISA), and WWF-India. They shall also prepare a joint Brief
document; delineate the boundary on both Delhi and Haryana side after proper
stakeholder consuitation including the farmers and other community members in
the adjoining areas. Further, the report should include assessment of the impact
of the bund on Haryana side on the wetland ecosystem. Concerned authorities
from both the Governments of Haryana and NCT of Delhi are kindly requested to
cooperate with the team for effective compliance,

The meeting ended with thanks to all the participants.

ek
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LIST OF PARTICIPANTS

S.No.[Name (Mr./Ms./Dr.)

Designation

Organization

1 Pankaj Verma Scientist ‘F’, Wetlands Division MoEF&CC
2 Gauri Vashist Associate (Legal)-B, Wetlands MoEF&CC
Division
3 Shyam Sundar PCCF Gov't of N.C.T. of Delhi
Kandpal
4 Balram Meena ADM (South West) Gov't of N.C.T. of Delhi

5 Mukesh Kumar

Chief Engineer, Delhi Irrigation &
Flood Control Department

Gov't of N.C.T. of Delhi

6 Subhash Yadav

DFO, GMDA

Government of Haryana

7 Virendra Singh

Engineer-in-chief, Irrigation & Water
Resources Department

Government of Haryana

8 Ritesh Kumar Director Wetlands International
South Asia

9 | Muruganandam R Scientist ‘C’ NCSCM, Chennai

10 Suddabhrata C Junior Advisor GIZ, New Delhi
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Annexure/R10/5

FIELD VISIT INTERACTIONS/PHOTOGRAPHS

An interaction between team members of Wetlands International South Asia and WWF-India, and officials from
the Government of Delhi NCT, was held at Flamingo Point, Najafgarh Jheel, on 6th August 2025
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Field visit and interaction of the team members of Wetlands International South Asia and WWF-India with officials
from the Government of Haryana held on 19th August 2025




